
LOK SABRA 

BULLETIN-PART I 

[Brief RecOird of Proceedings] 

Monday, August 6, 1962/Sravana 15, 1884 (Saka) 

No. 5Z 
1. Oath or AftlrmaUon 

Dr. Antonio Colaco and Dr. Pundalik D. Gaitonde made and subscribed 
the oath in English and took their seats in the House. 

2. Starred Que8U0a8 

Starred Questions (Nos. 1-13) were orally answered. Replies to re-
maining questions were laid on the Table. 

3. Unstarrecl Qaestlons 
Replies to Unstarred Questions (Nos. 1-23, 26---00, 62-69 and 71-76) 

were laid on the Table. 

4. Obituary References 
The Speaker made references to the passing away ot Shn M. Hifzur 

Rahman who was a sitting member of Lok Sabha, Shri Purushottam Das 
Tandon who was a member of the Constituent Assembly of India and of 
the First Lok Sabha and Dr. B. C. Roy who was Chief Minister of 
West Bengal. 

Thereafter members stood in silence for a short while as a mark of res-
pect. 

5. AdJoarament MoUoIUI 

The Speaker withheld his consent to the moving of the following adjoum-
rnent motions given notice of by the 

( 1 ) Chinese alll"ellion in 
Ladakh. 

members shown against each:-

7 

(2) Series of Railway aCCi-
dents durin, the last 
four monthl. 

~ .. -

118 

Sarvashri Sivamurthi Swami, Hem 
Barua. Prakalb Vir Shastri, Mani 
Ram BaI1'i. Ramchandra Vi thaI 
Bade H. H. Maharaja Pratap 
Kesh:..ri Deo, Hath Pai, Priya 
Gupta, Hari Vishnu Kamath. 
S. N. Dwivedy, Kishen Pattnayak 
and Trldib Kumar Chaudhuri. 

Sarvashri K. Ananda Nambiar. 
P. Kunhan, S. M. Banerjee. 
H. N. Mukerjee and Shrimati 
Renu Chakravartty. 
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6. Papers laid on the Table 

The following papers were laid on the Table:-

• (1) A copy of the Mineral Concession (Second Amendment) Rulu, 
1962 published in Notlftcation No. G.S.R. 718 dated the 26th 
May, 1962, under sub-aection.. (1) of section 28 of the Mines 
and Minerals (Regulation and Development) Act, 1957. 

(2) A copy of the Land Acquisition (Amendment) Ordinance, 1962 
(No. 3 of 1962) promulpted by the President on the 20th 
July,. 1962, under provisions of article 123(2) (a) Of the Consti-
tution. ' 

(3) A cOpy each of the foll~in& papers:-

Ci) The NeWsprint Control (Amendment) Order, 1962 publiahed 
in Notification No. 8126162-Imp. dated the 20th July; 1962. 
under sub':'section (6) of section 3 Of the m;/lential Com-
modities Act, 1955. 

(ii) (a) Annual Report of the State Trading Corporation of India 
Limited, New Delhi for the year 1960·61 along with the 
Auditeci Accounts and the comments of the Comptroller 
and Auditor General thereon, Under sub-section (1) of sec-
tion 6l9A of the Companies Act, 1956. 

(b~' Review by Government on the working of the above 
Corporation. 

(4) A copy each of the following papers:-

(i) Government Resolution No. 7(1)MetI62 dated the 23rd June, 
1962 under sub-section (2) of section 16 of the Tariff Com-
mission . Act, 195.1. ' 

(ii) Report on the activities of the Central Silk Board fOr the year 
1961·62 ; 

(5) A copy each of the following Notifications:-

(j) Notification No. G.S.R. 786 dated the Hlih june; 1~ under 
,:Lub-section (.2) of aedi.on 4 of the Employees' Provident 

. Furt9- Act, 11152, ,extendiD, tbe said Act to ,fruit _ dnd vege-
table, pres~rvation ind1.JStry._ 

(ii) .. 'l'be En$loyees' Provident Funds (Fifth Amend!bellt) Scheme, 
. 11182 published in" Notification No. G.S.R. 887 dated the 
30th June, '1962, 'umier sub-section (2) of lection 7 of the 
EmplOyeea' 'Prorideht Funds Act, 1952 . 

. .. ,.,"'"\ 
.- ./1 

'r (8., A ec$)f" of the Blce-MiUing Industry ( Regulation and IJcensing) 
Albendme1l'tRulell, -1862 published in Notification No. G.S.R. 
9.14 da~d the 7th July .. 1962, u,nderlub-NcijQn, (i) .of -section 
22 of the ~oe,:,Millin, Industry (l\~~) J.ct,: 1958 . 

.. ~ . ~,. " ,. . , 

-The notification was' Pftvioasly laid oJi~ the Table on the 211t June. 
1ta" and was re-Iaid under Rule 234(2) of the Rules of Procedure. 
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- - (7) A copy of the Displaced Persons (Compensation and Rehabilita-
tion) Second Amendment Rules 1962 published in Notification 
No. G.B.R. 750 dated . the 2nd June, 1982, under sub-section (3) 
of section 40 9£ the Displaced Persons (Compensation and 
RehablUtati()h) Act, 1984. 

(8) A copy each of the following Notifications under sub-section (3) 
of section 40 of the Displaced Persons (Compensation and 
Rehabilitation) Act, 1954, making certain further amendments 
to the Displaced Persons (Compensation and Rehabilitation) 
Rules, 1955:-

(i) G.S.R. No. 845 dated the 23rd June, 1962. 
(ii) G.S.R. No. 884, dated the 30th June, 1962. 

(iii) G.S.R. No. 952 dated the 14th July, 1962. 

(9) A copy of Report on the General Election to the Kerala Legisla-
tive Assembly, 1960. 

I. President's Assent to Bills 

Secretary laid on the Table the following Bills passed by the Houses of 
Parliament during the last session and assented to by the President since 
the last report made to the House on the 21st May, 1962:-

(l) The Appropriation (No.2) Bill, 1962. 
(2) The Finance (No, 2) Bill, 1962. 
(3) The Drugs (Amendment) Bill, 1962. 
(4) The Appropriation (No.3) Bill, 1962. 
(5) The Appropriation (Railways) NO.3 Bill, 1962. 
(6) The President's Pension (Amendment) BilI, 1962. 

(ii) Secretary also laid on the Table a copy, duly authenticated by the 
Secretary of Rajya Sabha, of the Advocates (Second Amendment) Bill, 1962 
passed by the Houses of Parliament during the last session and assented 
to by the President since the last report made to the House on the 21st 
May, 1962. 

8. Statement by Prime MiDJster 

The Prime Minister made a statement on the situation in Ladakh and 
also laid on the Table a copy of White Paper No. VI containing Notes. 
Memoranda and Letters exchanged between the Governments of India 
and China between November 1961 and July, 1962 and a further note dated 
26-7-1962 from the Governmen't of India to the Government of Ohina. . 

9. S~n~ by ~ 
. (i) . The . Miiiist~r of Finance made a statement on his recent viait to 

Western Europe and also laid on the Table a cOlPy of statement made by 
him to the 34th Session of the United Nations Economic and Social Council. 

Oi) The Minister of Railways made a statement on the Railway accident 
at DUJn.raon on the 21st July, 1962 . 

. --The Notification wa.'1 previously laid on the Table on the 22nd June, 
1962 and was re-Iaid under Rule 234 (2) Of the Rules of Procedure. 

[P.T.O. 



The National Cooperative Development Corporation BtU, 1962. 

The motion for consideration of the Bill was mowd by Shri Shyam DbaI' 
Misra. 

An amendment tor reference of the Bill to a Select Committee Wlol, 
moved by Shrj U. M. Trivedi. 

The following members took part in the debate:-

(1) Shri U. M. Trivedi 
(2) Shri Shree Narayan Da.s 
(3) Shri C. L. Narasimha Reddy 
(4) Shri Purushottamdas R. Patel 
(5) Shri Sarjoo Pandey 
(6) Shri Prabhu Dayal Himatsingka 
(7) Shri Jashvant Mehta 
(8) Shri Arun Chandra Guha 
(9) Dr. L. M. Singhvi 

(10) Shri Man Sinh P. Patel. 
(11) Shri Inder J. Malhotra. 

Shri S. K. Dey replied to the debate. 

The amendment for reference of the Bill to a Select Committee was 
negatived. 

The motion. for consideration was adopted and clause-by-c1ause con-
sideration was taken up. 

Clauses 2, 4 to 21, %3, 24 and the Schedule were adopted. 

Clauses 3 and 22 were adopted as amended. 

Clause 1. the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri S. K. Dey. 

The diacwsion was not concluded. 

11. Report of Basinees Advisory COmIaIUee 

Shri Sbivram Rango Rane presented the third Report of the Businels 
Advisory Committee. 

(Lok Sabba acijourned till 11 A.M. on Tuellday, the 7th Au~et, 1N2') 

Itt 
GIPND-LSI-l298 (D) LS-6-8-82-'710. 

M. N. XAUL, 
Seemary· 



LOll SABIIA 

BULLETIN-PART I 

[Brief Record of ProceediOC1] 

Tuesday, Aug. 7, l~/STcwana 16, 1884 (Saka) 

No. 53 
I.Starnd QlWatluiia 

Starred Questions Nos. 49-56 and 87 were orally answered. Replies 
to remaining questions .... ere laid OD the Table. 

2. UDBtarred QuesCtoas 

Replies to Unstarred Questions Nos. 77-154, 156-159, 161-184 and 186-
214 were laid on the Table. 

3. Short Notice Qesdlera 

Reply to a Short Notice Question addressed to the Minis\er of Food and 
Agriculture regarding Contaminated Flour f'nIm. U.S.A. Was laid on the 
Table. 

4. Papers LaId on the Table 

The following papers were laid on the Table:-
(1) A copy each of the followiJlc Notifications under iub-section (5) 

of section 7 of the Indian Telegraph Act, 1885, making certain 
further amendments to the Indian 'relegraph Rules. 1951:-

(i) S.O. No. 1621 dated the 26th May, 1962. 
(ii) S.O. No. ~8 dated the 7th July. 1862. 
Wi) G.&.R No. HI dated the 14th July. 1982-

(2) Statements regarding the power supply crisis in Delhi and power 
situation in Calcutta. 

(3) Statement reg&rGing the ft.ooci situation in the country. 

(4) Statement regarding the Report of the Krishna Godavari Com-
mission. 

(a) A copy eaeh of tDe ~ Notit£aUoD. under .ub-teCtion (3) 
of secQoa 138 cd *he Motor VehicJea Ad, 1938, making certain 
unewimentlr te tbe Tripura Motor Vebiclea Kula, 1954:--

·(a) Noti&ation No. F. VW(8)-MV/61 publilhed in Tripura 
Gazette dated the 2iUl November, li61.. 

~. Notification was previously laid on the Table on the 12th June, 
1962 aDd waa re-laid WIder Rule 2M(2) of the Rilles of Procedure. 

[P.T.O. 



·.(b) Notification No. F. IV(2)-MV /61 published in Tripura Gazette 
dated the 26th May, 1962. 

(6) A copy each of the following Notifications under sub-section (3) 
of section 133 of the Motor Vehicles Act, 1939:-

(a) Notifications No. F. 12/130/56-61/PR(T) and No. F. 12/41/61-
Transport published in Delhi Gazettes dated the 12th April, 
1962 and 24th May, 1962, respectively, making certain amend-
ments to the Delhi Motor Vehicles Rules, 1940. 

(b) Notification No. 66/62o/F. 68-176j61-Pub. published in Andaman 
and Nicobar Gazette dated the 5th April 19112. rn:lking cer-
tain further amendments· to the And~an and Nicobar 
Islands Motor Vehicles Ru1es, 1989. 

(7) Report and the Certified Accounts of the Shipping Development 
Fund Committee for the- period ended the 31st March; 1961 
together with the Audit Report thereon, under sub:-section (6) 
of section 16 of the Merchant Shipping Act, 1958. 

(8) Statement correcting the reply given on the 3rd May. 1962 to a 
supplementary by Shri S. C. Samanta on Starred Question 
No. 385 regarding Second Shipyard at Cochin. 

(9) A copy each of the following papers:-
(i) The Delhi Development Authority (Publication of Approval of 

Plan) Regulations, 1962 published in Notification No. S.O. 
2166 dated the 14th July, 1962, under section 58 of the Delhi 
Development Act, 1957. 

(ii) Certified Accounts of the Delhi Development Authority for the 
year 1959-60 together with the Audit Report thereon, under 
sub-section (4) of section 25 of the Delhi Development Act, 
1957. 

(10) A copy each of the following papers:-
(i) Government Resolution No. WB-3\34i62 dated the 7th July, 

1962, on the recommendations made by the Central Wage 
Board for tea plantations industry for the grant of interim 
wage increase in Assam and West Bengal. 

(ii) Government Resolution No. WB-S\43\62 dated the 19th July, 
1962 on the recommendations made by the Central Wage 
Board for tea plantatio~ industry for the grant of interim 
wage increase in Tripura. - ._- . 

(iii) Annual Report of the Coal Mines Rescue Stations Committee, 
Dhanbad,. for the year 1961-62 '. _ 

(11) A copy each of the following papers:-
(1) Annual ~. of the Damodar Valley Corporation and Audit 

Report thereon for the "ear 1980-61, under Bub-section (5) 
of .section 46 of the Damcdar Valley Corporation Act, 1948 . 

. Oi) Budget Elltimates of the Daz:nodar Valley Corporation for the 
year 1962·63 Under sub·seetion (3) of section 44 of the Damn-
dar Valley Corporation Act, 1948. -

"The Notification was previously laid -on the·Table on the 20th June. 
196Z and was re-Iaid under Rule 2M(2} of the Rules of Procedure. ;.:,. 



(12) A copy of the Railway Accidents (Compensati~) Amendment 
Rules, 1962 publi~hed in Notification No. S.O. 2004 dated the 
30th June, 1962 together with a COlTigendum thereto, under 
sub-section (3) of section 82J of the Indian Railways Act, 1890. 

(13) A copy of the following Notifications under sub-section (6) <>f 
section 3 of the Essential Commodities Act, 1955:-

(a) The Rice (Punjab) Price Control Order, 1962 published in 
Notification No. G.S.R. 876 dated the 30th June, 1962. 

(b) The Rice (Madhya Pradesh) Price Control Order, 1962 pub-
lished in Notification No. G.S.R. 877 dated the 30th June, 
1962. 

(c) The Rice and Paddy (Assam) Price Control Order, 1962 pub-
lished in Notification No. G.S.R. 878 dated the 30th June, 
1962. 

(d) The Rice (Uttar Pradesh) Price Control Order, 1962 published 
in Notification No. G.S.R. 879 dated the 30th June, 1962. 

(el Notification No. G.S.R. 962 dated the 18th July, 1962. 

(f) The Uttar Pradesh Paddy and Rice (Restriction on Movement) 
Amentiment Order, 1962 published in Notification No. G.S.R. 
1023 dated the 24th July, 1962. 

(14) A copy of the Animal Welfare Board (Administration) Rules, 
1962 published in Notification No. S.O. 2005 dated the 30th 
June, 1962, under sub-section (4) of section 38 of the Prevention 
of Cruelty to Animals Act, 1960. 

(15) A copy of the Indian Aircraft (Amendment) Rules, 1962 pub-
lished in Notification No. G.S.R. 772 dated the 9th June, 1962, 
under section 14A of the Indian Aircraft Act, 1934 together with 
an explanatory note. 

5. Motion for Election to Committee 
Dr. Sushila Nayar moved the following motion:-

"That in pursuance of clause (0) of sub-section (1) of section 3 of the 
Indian Nursing Council Act, 1947, the members of Lok Sabha do 
proceed to elect, in such manner as the Speaker may direct, two 
members from among themselves to serve as members of the 
Indian Nursing Council." 

The motion was adopted. 

6. MotlOb re: Thlrd 'Report of Business Advisory Committee 

Shrl Satya Narayan Sinha moved the following motion:-
"That this House agrees with the Third Report Of the Business Advi-

sory Committee presented to the House on the 6th August, 
1962." 

The motion was adopted. 
[P.T.O. 
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7. GoYerDIDeat ~ 

(i) TM National Cooperative Development Cclt'pcwaPon BiU, 1962 

Discussion on the motion that the Bill, as amended, be passed, moved on 
the 6Ul August. 1962, continued. 

The following members took part in the debate:-

(1) Shri U. M. Trivedi 
(2) Shri Inder J. Malhotra 
(3) Dr. L. M. Singhvi 
(4) Shri S. K. Dey 

The motion was adopted aDd the Bill, as amended, was passed. 

Oi) The Assam Rifles (Ammdment) Bill, 1962 

The motion for consideration of the Bill was moved by 8hri Jawaharlal 
Nehru. 

The following members took part in the debate:-
(1) Shrimati Renu Chakravartty 
(2) 8hri U. M. Trivedi 
(3) Shri Hem Barua 
(4) Shri Arun Chandra Guha 
(5) Shri Mahavir Tyagi 
(6) Shri Di wan Chand Sharma 
(7) Shri Yashpal Singh 
( 8) Shri J. N. Hazarika 

Shri Asoke K. Sen replied to the debate. 

The motion for consideration was adopted and clauae-by-dause con-
sideration was taken up. 

Clauses 2 and 3 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved. by Shri Asoke K. Sen. 

The motion was adopted and the Bill was passed. 

8. Government BUl-Under CODSlderaU_ 

The Extradition Bill, 1M2 

The motion for consideration of the Bill was moved by Shrl Asoke K. Sen. 

An amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon ,by the 15th October, 1962 was moved by Shri H. N. Mukerjee. 

The follow inc mernbera took part ill UYl debate:-
(1) Shri H. N. Mukerjee 
(2) Shri Hem Barua 

146 
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(3) Shri Diwan Chand Sharma 
(4) Shri Gauri Shanker 
(5) Pandit K. C. Sharma 
(6) Dr. M. S. Aney 
(7) Shri Yamuna Prasad MandaI 
(8) Shrimati Renuka Ray 
(9) Shri Lahri Singh 

(10) Shri Kun;war Krishna Verma. 

Shri Asoke K. Sen replied to the debate. 

., 

The amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon by the 15th October, 1962 was negatived. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 to 37 and the First and Second Schedules Wen! adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Asoke K. Sen. 

The following members took part in the debate:-
(1) Shri H. N. Mukerjee 
(2) Shri U. M. Trivedi 
(3) Shri Diwan Chand Sharma (S.peech Unfinished.) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M, on Wednesday, the 8th August, 1962.) 

11 :; 

GIPND-LS 1-1819 (D) LS-7-8-62-750. 

M. N. KAUL, 
Secretary. 



LOK 8ABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wecmesdalf, A1II§Ut 8, 1962/Sr(w:I-nl 17, 1884 (SIJ~) 

No. 54 

1. Starred Questions 

Starred Questions Nos. 92--192 were orally answered. Replies to reIJ"lain-
ing questions were laid on the TIIIble. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 215-233, 235-296, 298--328, 330-
342 and 344-345 were laid on the Table. 

3. Short Notice Question 

The Minister of Food and Agriculture answered suppll!'ft1entaries on Short 
Notice Question regarding Contaminated Flour from U.S.A., a rec>Jy tc 
which was laid on the Ta'ble on the 7th Augwt, 1962. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the foUowin, Notifications under sub-section (l) 
of section 2C of the Insutance Act, 1938:-

(i) S.O. No. IBS6 dated the 2nd June, 1962. 
(ii) S.D. No. 1657 dated the 2nd June, 1962. 

(2) A coPy of tile Coal Mines (Coaservation and Safety) (J'ourth 
AmeDCiment) Ru1ea, 1882 published in NotiAcation No. G.s.a. 
8M dated the 23rd JW1e, 1982, 1.IiIlder sllb-sectian ("~ (II .ac-
tion 17 at tile Coal MiDetl (CoMervatiOZ'l and Safety> Act, lHl. 

(3) A eDP1 each of the following Orders UDder sub-stction (5) of 
section 4 of the Inter-State Corporations Act, 1957:-

(i) T~ KMdi and Village Industries Board (Bombay, Poona and 
East. Khandesh) (Reconstit1.ltion) Order, 1981 publ.iahed. _ in 
Notlftcation .No. -G.s.a. 1467 -date" ~_let~ ~mber. 1M1 
together witli 'an- airiendment'-thereto published in Notifica-
tion No. G.S.R. UI" clUed the lOt. DeeeMher, 118'-:' 

Hi) Tee ~~ Pradesh Dental 'CoIIad1 (Reconstitution) Order. 
. . 1HZ pub1Uhed in· Nati4catiGll No. S.O. 1182 dated t~ 28th 

May, 1962. 

[P.T.O. 
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(4) A copy of Notift.cation No. 11}/10B/61-Delhi p~blished in. Den~i 
Gazette dated the 3rd January, 1962, containmg the Delhi Mum-
cipal Corporation (Eleetion of councillors~ Rul~l: 1962, under 
sub-section (2) of section 479 of the Delhi Mumclpal Corpora-
tion Act, 1957. 

(5) A cOpy of the Ministers' (Allowances, Medical :rreatn;tent ~nd 
other Privileges) Amendment Rules, 1962 pubhshed In Not~fi­
cation No G.S.R. 775 dated the 8th June, 1962, under sub-seebo!l 
(2) of s~tion 11 of the Salarif!s and Allowances of Ministers 
Act, 1952. 

(6) A copy of Notification No. F. 3(31) /58-~'in(E) published in Delhi 
Gazette dated the 13th July, 1961, containing the Delhi Sales 
Tax (Amendment) Rules, 1961, under sub-section (4) of section 
26 of the Bengal Finance (Sales Tax) Act. 1941 as extended to 
Delhi. 

~. e from Rajya .Sabha 
S~cretary reported a message from Rajya Sabha that ~t its sittiI?g held 

on . the 6th August 1962, Rajya Sabha hap passed a motion referrmg the 
Limitation Bill, 1002, to a Joint Cominittee of the Houses consisting of 30 
members, 10 from Rajya Sabha, namely:-

1. Shrimati Violet Alva 
2. Shri P. N. Sapru 
3. Pandit S. S. N. Tankha 
4. Shri K. K. Shah 
5. Shri B. K. P. Sinha 
6. Shri S. K. Basu 
7. Diwan Chaman LaB 
8. Shri K. V. Raghunatha Reddy 
9. Shri M. Ruthnaswamy 

10. Shri Dibakar Patnaik 
and 20 members from Lok Sabha and had recommended that Lok Sabhs do 
join in the said Joint Committee and communicate ·to that House the names 
of members to be appointed 'by Lok Sabha to the said Joint Committee. 

6. IDtimation Re: Arrest of Members 
The Speaker informed Lok Sabha that he had received a telegram dated 

the 6th August, 1962, from the Superintendent of Police, Bhopal, intimllting 
that Sarvashri Hukam Chand Kachwai, Ramchandra Vithal Bade and Homi 
F. Daji, members, Lok Sabha, were arrested under Section 188 of the Indian 
Penal Code, on the 6th August, 1962, tor defying ban inside' regulated area 
of Madhya Pradesh Vidhan Sabha at Bhopal 

7. RePOrt 01 Committee on Private Member. Bill. and BeIOlutions 
Shri S. V. Krishnamoorthy Rao presented the Fourth Report of the Com-

mittee on Private Members' Billa and Besolutlom.. 

B. Stntemellt by MlnIa&er of ParJl ••• dll'1Aftain 
The Minister of Parliamentary Main announced that a Short Duration 

Discussion on breakdown of Power supply in Delhi will take place on 
Thursday, the 9th August. 1962. at 3 P.M. . 
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A. Motion 8e: ExteDSlon of TIme for Preeentation 01 Report 01 Select Coal· 
mlttee .. 

Shri S. V. Krishnamoorthy Rao moved the following motion:-
"That the time appointed for the presentation of the Report of the 

Select Committee on the Bill to consolidate and amend the law 
relating to customs, be extended upto the last day of the tirst 
week of the next session." 

The motion was adopted. 

10. Government BlII-lntroduced 
The Land Acquisition (Amendment) Bill, 1962. 

11. Statement Be: Ordlnanc~Laid on the Tabl~ 
Statement explaining the circumstances which necessitated immediate 

legislation by the Land Acquisition (Amendment) Ordinance, 1962, was laid 
on the Table under rule 71 (I) of the Rules of Procedure and Conduct of 
Business in Lok Sabha. 

12. Government BUJ&.-Passed 
( i ) The Extradition nm. 1962 

Discussion on the motio~., that the Bill be passed, moved on the 7th 
August, 1962, continued. 

The following members took part in the debate:-
( 1) Shri Diwan Chand Sharma 
(2) Shri Asoke K. Sen 

The motion was adopte::J. and the Bill wa~ passed. 

(ii) The Hindu Aduptions and Maintenance (Amendment) Bm, 1962 
The motion for consideration of the Bill was moved by Shrl Asoke 

K. Sen. 
The following members took part in the debate:-

(1) Shrimati V. Vimla Devi 
(2) Shri U. M. Trivedi 
(3) Shri H. C. Heda 
(4) Shrimati Yashoda Reddy 
(5) Shri Gauri Shanker 
(6) Shri Sham Lal Saraf 
(7) Dr. M. S. Aney 
(8) Shri P. VenkatBsubbaiah 
(9) Shdmati Sarojini Mahishi 

(10) Shrimati Shashank Maflljari 
( 11 ) Shri A. T. Sarma 
(12) Shrimati Renuka Ray 
(13) Shri Mohan Swarup 
(14) Shri Prabhu Dayal Himmatsingka 
(5) SMi N. R. Ghosh 
(16) Shri Raghunath Singh 

Shri Asoke K. Sen replied to the debate. 

.:J .. l. 

The motion for consideration was adopted and clauae-by-clause con· 
sideration was taken up. 
C1a~ 2 and 3 and new Clause 4 were adopted. 

[P.T.O. 
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:I;~~uae 1, the" ~~cting Fo~ula and the Long Title were also. ~dGptec1. 
The motion that tbe Bill, as ameaQed, be paAeG wu moved by, Shri 

4Mke K. Sen. 
The .moticml was adopted. .and the Bill, as amended, was pused. 

1'. GenII ..... JBB,....Motlon for l'eferenoe te IeIGt CemmU:tee-Adopted 
The Christian Marriage and MatT'imonia.l Causes sm, 1962 

The motion for reference of the Bill to a Joint Committee was moved 
by Shri Asoke K. Sen. 

An amendment for circuiaticm of the Bill tnr die pwpose of eliciting 
opinion thereon by the 30th October, 19a2, was moved by Shri Mathew 
Maniyangadan. I 

, The followine members took part in the debate:-
H) Shri Cherial) J. Kappen 
(2) Shri Priya Gupta 
(3) Shrimati Renu Chakravartty 

Shri Bibudhendra Misra replied to the debate. 
The amendment for circulation of the Bill for the purpose of eliciting 

opinion thereon by the !&tb October. 1962 was negatived. 
The motion was adopted as follows:-

"That the Bill to amend and codify the law relating to marriage and 
matrimonial causes among Christians be referred to a Joint 
Committee of the Houses consisting of 45 members, 30 from 
this House, namely, Shri Joachim Alva, Shri A. E. T. Barrow, 
Shri Rajendranath Barua, Shrimati Renu Chakravartty, Shrimati 
Kaaaia Claudhri, Sardar Daljit Singh, Shri Ram Dhani Das, 
Shri Sudhansu BhU8ban Das, Shri Mulchand Dube, Shri 
V. B. Gandhi, Shri L. D. Kotoki, Shri M. K. Kumaran, Shri 
Baij Nath Kuree!, Shri Mathew Maniyangadan, . Shri Harish 
Chandra Matlnrr, "'Slin Pan1mlpiIli Govinda Menon, Shri Bibu-
dhendra Misra, Shri Maheswar N uk, Shri A. &samony, Shri 
Purushottamdas R. Patel, Shrimati Yashoda Reddy, Shri 
T. H. Sonavane, Shri Sivamurthy Swami, ShriG. G. Swell, 
Shri A. M. Thomas, Pandit D. N. Tiwary, Shri U. M. Trivedi, 
Shri T. Abdul Wahid, Shri Yashpa] Singh, and Shri Asoke 

K. Sen'; 
and 15 from Rajya Sabha; 

that in order to constitute a sitting of 'the Joint Committee the 
quorum shall be one-third of the total number of members of 
the Joint Committee; 

that the Committee shall make a report to this House by the drat day 
of the next session; 

that in other respects the Rules of Proced.ur. of 1hiIl ~\.IIe relating 
to Parliamentary Committees will apply with. sueh variations 
and modifications as the Speaker ... y make; aDd 

that this House recommends to ~a Sabha that Rajya Sabha do 
join the said Joint Committee and communicate to this House 

\be .tlHlaeS ~f Membeftl to be appointed by Rajya Sabha to the 
Joint Committee." 

(Lok Sabba adjourned tft1 U A,M. on' '!'hursctay, the 9thAu,ust,l982.) 
M. N. KAUL, 

Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedinp] 

TJw.rsdall, Augu.tt 9, 1962/S7'400.na 18, 1884 (Saka) 

No. aa 
1. Starred Questions 

Starred Questions Nos. 144-153 and 155-166 were orally anawered. 
Replies to remaining questions were laid on the Table. 

2. UDStarrect Questions 

Replies to Un starred Questions Nos. 3~5 and 387-422 were laid 
011 the Table. 

3. Papen laid on t.be Table 

The fo~lowini papers were laid on the Table:-

( 1 ) A copy each of the following papers:-
(1) The Cotton Control (Amendment) Order, 1962 published in Noti-

fication No. G.S.R. 888 dated the 29th June, 1962 under 
sub-section (6) of section 3 of the Essential Commodities 
Act, 1955. 

(ii) S.O. No. 2203 dated the 16th July, 1962 issued under section 
15 of the Industries' (Development and Regulation) Act, 
1961. 

(iii) Annual Report of the Te~ Board for the year 1969-80. 

(2) A copy of the Grant of Loans to Licensed Salt Manufacturers' 
(Amendment) Rules, 1962 jpU'bUshed .in Notification No. 
G.S.R. 1007 dated the 28th July, 1962, under sub-section (3) 
of section 6 of the Salt Cell Act, 1953. 

(3) A statement containing particulars Of 15 train accidents involv-
ing casualties which occurred during the period from 23rd 
June to 3rd August, 1962 and showing the action taken or 
proposed to be taken againat the railway std. 

4 .. Statement by Mbdater of ParUam.eDtary Affairs 

The Minister of Parliamentary Mairs announced that a diJcuuion on 
the Report of the Study Team on Cooperative Training may take place on 
Friday, the l()th AugUst 1962. 

[P.T.O. 
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5. Governmeat BUl-MotloD for Reference to .loInt Committee-A4Opted 

The Specific Relief Bm, 1962. 

The motion for reference of the Bill to a JoiM Committee was moved. 
by Shri Bibudhendra Misra. 

The following members took part in the debate:-
(1) Shri Man Sinh P. Patel 
(2) Shri Purushottamdas R. Patel 
(3) Shri U. M. Trivedi 
(4) Shrimati Sarojini Mahiahi 
(5) Shri Gauri Shanker 
(6) Shri Rajendranath Barua 

Shri Bibudhendra Misra replied to the debate. 

The motion was adopted as follows:-
"That the Bill to define and amend the law relating to certain kinds 

of specific relief be referred to a Joint Committee of the Houses 
consisting of 45 members, 30 from this House, namely, Dr. 
M. S. Aney, Shri Brij Basi Lal, Shri Brij Raj Singh-Kotah, 
Shri Chattar Singh, Shrimati Zohraben Akbarbhai Ohavda, 
Shri C. M. Chawdhary, Shri B. K. Dhaon, Shr,j N. R. Ghosh, 
Shri Abdul Ghani Goni, Shri H1I.rish Chandra Heda, Shrimati 
Jamuna Devi, Shri Gulabrao Keshavrao Jedhe, Shri Yogendra 
Jha, Pandit Jwala Prasad Jyotishi, Shri Nihar Ranjan Laskar, 
Shri Masuriya Din, Shri Bibudhendra Misra, 8hri David 
Munzni, Shri D. D. Purl, Shri A. V. Raghavan, Swami 
Rameshwaranand, Shri R. V. Reddiar, Shri A. T. Sarma, 
Shri S. M. Siddiah, Shri K. K. Singh, Shri Krishnapal Sin,gh. 
Dr. L. M. Singhvi, Shri R. Umanath, Shri P. Venkata-
subbaiah, and Shri Asoke K. Sen; 

and 15 from R1ljya Sabha; 

that in order to constitute a sitting of the Joint Committee the 
quorum shall 'be one-third of the total number of memben of 
the Joint Committee; 

that the Committee shall make a report to this House by the last day 
of the first week of the next session; 

that in other respects the Rules of Procedure of this House relating 
to Parliamentary Committees will apply with such variations 
and modifications as the Speaker may make; and 

that this House recommends to Rajya Sabha that Rajya Sabba do join 
the said Joirut Committee and communicate to this House the 
names of members to be appointed by Rajya Sabba to the Joint 
Committee." 

6. Statement by MiDlster of Steel and Heavy lIuIutrIes 

The Minister of Steel and Heavy Industries made a statement regarding 
the manufacture of small car. 
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7. Govel'lllDent BIU ..... Motlon for reference to Select Commttte.-Adopted 

The Administrators-General Bm, 1962 

The motion for refere~e of the Bill to a Select Committee was moved 
by Shr,i B~budhendra Misra. 

The motion was adopted as follows:-

''That the Bill to consolidate and amend the law relating to the office 
and duties of Administrator-General be referred to a Select 
Committee consisting of Shri Bhagwat Jha 'Azad', Shri 
S. M. Banerjee, Shri R. G. Dubey, 8hri M. L.' DwiV'edi, 
Shri Kashi Ram Gupta, Shri Shiv Charan Gupta, Shrl 
J. N. HazarHta, Sardar Iq,bal Singh, Shri Hari ~ishnu Kamath, 
Shri Cherian J. Kappen, Shri R. K. Khadilkar, Shri P. Kunhan, 
8Mi Lahri Singh, S'hri Lalit Sen, Shri Ind~r .J. Malhotra: Shit 
T. Manaen, Shri Jaswantraj Mehta, Shri Bakar Ali Mirza, Shri 
Bibudhendra Misra, Shri Mohan Nayak, Shri Ghanshyamlal 
Oza, Shri R. S. Pandey, Shri Ram Singh, Shri Hari . Charan 
Soy, Shri M. P. Swamy, Shri Krishna Deo Tripathi, Shri Tula 
Ram, Shri Ram Sewak Yadav, 8hri Bhisma Prasad Yadava, 
and Shri Asoke K. Sen with instructions to report by the last 
day of the first week of the next session." 

8. Dbc1uIIlon on matter of Vrrent P .... Ue Importance 

Shri Bishan Chander Seth raised a discussion on the breakdown of 
Power supply in Delhi. 

The following members took part in the discussion:-
(1) Shri Mani Ram Bagri 

• 

(2) Dr. K. L. Rao 
(3) Shri Frank Anthony 
(4) Shrimati Renu Chakravartty 
(5) Shri K. Hanurnanthaiya 
(6) Shri Narendrasingh Ranjitsingh Mahida 
(7) Shri Shiv Charan Gupta 
(8) Shri Priya Gupta 
(9) Shri Ansar Harvani 

(10) Shri Prakash Vir Shastri 
(11) Shri S. M. Banerjee 

Haftz Mohammad Ibrahim replied to the dillCU88ion. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 10th August, 1962.) 

153 

GIPND-LS 1-1351 (D) LS-9-8-1962-780. 

M. N. KAUL, 
Secntary. 



LOK SABRA 

BULLETIN-PART I 

rBrie~ Record of Proceedings] 

Friday, August 10, 1962/Sravana 19, 1884 (Saku) 

No. 56 

i. Starred Questions 

Starred Questio:1S Nos. 172, 174-182, 206 and 210 were orally answeI\l!d. 
P.eplies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question" Nos. 423-497. 499-521. 523-530 and 
532-538 were laid on the Table. 

:( Callin, attention to matter of Urgent Public Importance 

Shri Mani Ram Bagri calld the attention of the Minister of Health to 
the acute shortage of drinking water in Ramakrishna Puram, New Delhi. 

On behalf o·f the Minister of Health, the Mir.ister of Parliamentary Mail'.> 
made a statement in regard thereto. 

t Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Indian Telegraph (Seventh Amendment) Rules, 
1962 published in Notificatio:l No. G.S.R. 944 dated the 14th 
July, 1962, und~r sub-sc::tion (5) of section 7 of the Indian 
Telegraph Act, 1885. 

(2) The following stat~ments showing the action taken by the Gov-
ernment 0:1 various as:urances, promises and. undertakings 
given by Minister3 during the various sessions shown against 
each:-

0) Supplementary 
No. I. 

(ii) Supplementary 
No. n; 

(iii) Supplementary 
No. IV. 

Statement 

Statement 

Statement 

1M 

First Session, 1962. 
(Third Lok Sabha). 
Sixteenth Session, 1962. 
(Second Lok Babhs). 
Fifteenth Session, 1961. 
(Second Lok Sabha). 

[P.T.O. 



(3) A copy of Notification No. F.20(6) I 81·Lab. (i), published iD Delhi 
Gazette dated the 14th September, 1961 containing the Delhi 
Shops and Establishments (Amendment) Rules, 1961, under sub-
section (3) of section 47 of the Delhi Shops aDd Establishments 
Act, 1954. 

(4) A copy of Report of the Hindu Religious Endowments Commission 
(1960-1962) . 

5. Intimation Be: Conviction of Members 

The Speaker informed Lok Sabha that he had received a letter dated the 
7th August, 1962, from the Superintendent, District Jail, Bhopal, intimating 
that on the 6th AUJUSt, 1962, Sarvashri Hukam Chand Kachwai, Ramcbandra 
Vithal Bade and Homi F. Raji, members, Lok Sabha, were admitted in the 
jail having been sentenced to seven days' simple imprisonment by the 
Magistrate, First Class, Bhopal, under section 188, Indian Penal Code. 

6. Statement by Minister of MInes a.ncl Fuel 

The Minister of Mines and Fuel made a statement regarding the agree-
ment between the Government of West Bengal and the Central Government 
over the question of coal mining in the State of West Bengal and also laid 
on the Table a copy of such agreement. 

7. Statement Be: Government Baslne. 

The Minister of Parliamentary Mairs made a statement reaardin, Gov-
ernment business for the week commencing the 30th August. 1962 He 
again made a revised' statement at the end of the sittimr. 

B. MotiOllll tor Eleetlon to Committees 

(i) Dr. D. S. Raju moved the following motion:-
"That in pursuance of section '(g) of the All India Institute of Medical 

Sciences Act, 1956, the members of Lok Sabba do proceed to 
elect, in such manner as the Speaker may direct, one member 
from among themselves to serve as a member of the All India 
Institute of Medical Sciences, subject to the other provisioIlll of 
the said Act, vice Dr. D. S. Raju resigned." 

The motion was adopted. 

(ii) Dr. H. C. Dasappa moved the following motion:-
"That the members of this House do proceed to ~lect in the mannrr 

required by sub-rule (3) of Roule 2~4 read with sub-rule (1) 
of Rule 311 of the Rules of Procedure and Conduct of Busine.<;3 
in Lok Sabba, one member trom amont themselves to serve as 
a member of the Committee on Estimates tor the unexpired 
portion of the tenn ending on the 30th April. 1963, vice Shri 
ShiYllram Ra!tfO Raae resigned." 

The motion was adopted. 

9. MotIoIl Be: .... .r 8~1 ...... en (looperatlve TraIDlDr' 
Shri DiwlUl C}ur,nd Shaf~ mcIyed the ~winI aoticm)-

"That thia Hauso tat .. nate of the Report of the St. Team on Co-
operatives Training (Volumes I and U), laid on the Table of the 
House on the 19th Aprll, 1961." 
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The following members took part in the debate:-

(1) Shri Kashi Ram Gupta 
(2) Shri Man Sinh P. Patel 
(3) Shri Shree Narayan Das 
(4) Shri Jashvant Mehta 
(5) Choudhury Brahm Perkash 
(6) Shri S. K. Dey 

Shri Diwan Chand Sharma replied to the debate. The motion was 
adopted. 

10. Motion Be: FOIIrtb Report of Committee on Private Members BUIs and 
Resolutions 

Shri Hem Raj moved the following motion:-

"That this House agrees with the Fourth Report of the Committee 
on Private Members' Bills and Resolutions presented to the 
House on the 8th August, 1962." 

The motion was adopted. 

11. Private Member's Beso1utioa-Neratlved 

Discussion on the following Resolution moved by Shri S. M. Banerjee 
on the 15th June, 1962, continued:-

"This House is of opinion that with a view to check the representa-
tive character of Trade Unions, rival Unions should be compel-
led by legislation to have their inftuence tested periodically 
by reference to a secret ballot of the workers concerned." 

The following members took part in the debate:-

(1) Shri Indrajit Gupta 

(2) Shri Jai Sukh Lal Hathi 

Shri S. M. Banerjee replied to the debate. 

The Resolution was negatived. 

12. Private Member's ReI!IOlutJoa-WithUawa 

Shri Diwan Chand Shanna moved the following Resolution:-

"This House calls upon the Govc.'nment to appoint a Committee to 
examine the question of int!'oducing compulsory life insurance 
for every earning citizen of India and to suggest ways and 
means for giving effect to such a scheme." 

2 amendments were moved by-

(1) Shri P. R. Chakravarti, and 

(2) Shri Basanta Kumar Das 
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The following members took part in the debate:-
(1) Shri P. R. Chakravarti 
(2) Shri Yamuna Prasad MandaI 
(8) Shri Basanta Kumar Das 
(4) Shri Rameshwar Tantia. 
(5) Shri S. M. Banerjee 
(6) Shri B. R. Bhagat 

Shri Diwan Chand Sharma replied to the debate. 
The amendment moved by Shri P. R. Chakravarti was negatived. 
The amendment moved by Shri Basanta Kumar Das was withdrawn 

by leave of the House. 
The Resolution was also withdrawn by leave of the House. 

13. Adjournment Motions 

(i) The Speaker withheld his consent to the moving of an adjournment 
motion given notice of by Sarvashri Frank Anthony, Surendra Nath 
Dwivedy, Ananda Nambial' and Dr. L. M. Singhvi regarding the alleged 
failure of the Central Govermnent to exercise its authority over the Union 
Territory of Delhi as avowc.u by the statement of the Minister of Irrigation 
and Power made On 9th August, 1962. 

(ii) The Speakei' ~u lie ,~ig ('onsent to the moving of an adjournment 
motion give~. n:>tice of by Shri Ya,hpal Singh regarding a second Power 
Plant in Delhi haYing gone out of order. 

Shri Yashpal Singh ther. «,;ked for leave of the House to the moving 
of the motion and on QbjLction being taken, the Speaker asked those 
members wh~ were ia favour Clf le:J.ve being gra'1\cd to rise in their plac(!s. 
As less th:ln fifly ~embers ro~<'. the Speaker informed that the member 
did not have the It'ave of th~ House. 

14. Private Member's Resolution-under consideration 

Shri Anandr. Nambiar moved the following Resolution:-
"Thi,; House calls upl.n the Government to set uP a Commission to 

enquire into the progress made in regard to the urban and rura! 
housing and slum c:le(orance schemes and to suggest measures 
for their speedy completion." 

Shri Nambiar's speech was not concluded. 

15, Intimation Re: Arrest Of Member 
The Speaker informed Lok Sabha that he had received a telegram dated 

the 9th August, 1962, from the Superintendent of Police, Bhopal, intimating 
that Shri Hari Vishnu Kamath, member, Lok Sabha, was arrested under 
section 188 of the Indian Penal Code, on the 9th August, 1962, for defying 
ban insid~ regulated area in front of' Madhya Pradesh Vidhan Sabha at 
Bhopal. 

(Lok Sabha adjourned till 11 A.M, on Monday, the 13th AUiust, 1962,) 
/ 
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LOK SABBA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

I • Moneta'll, August 13, 1962jSravana 22, 11184 (Saka) 

No. 51 

1. Starred Questions 

Starred Questions Nos. 215--223, 225 and 227-231 were oraJly answered. 
Replies to remaining questions were laid on the Table. 

2. UDStarTed Questions 

Replies to Unstarred Questions Nos. 539-560 and 562-M5 were laid on 
the Table. 

3. Short Notice Question 

One Short Notice Question on President Ayub's statement regarding 
Union of Pakistan, Afghanistan and Iran, addressed to the Prime Minister 
was orally answered and supplementary questions were answered thereon. 

4. Papers laid on the Table 

The following papers were laid on the Ta:ble:-
(1) 'Reports of Experts on the Rourkela Iron and Steel Works' 

(Solveen Delegation's Report). 

(2) A copy of the Certified Accounts of the Indian Institute of Tech-
nology, Kharagpur, for the year 1960-61 along with the Audit 
Report thereon, under sub-section (4) of section 23 of the Insti-
tutes of Technology Act, 1961. 

(3) A copy of the Territorial Councils (Second Amendment) Rules, 
1962 published in Notification No. G.B.R. 986 dated the 21st 
July, 1962, under sub-section (3) of section 54 of the Terri-
torial Councils Act, 1956. 

(4) A copy each of the following Notifications under sub-section (4) 
of section 43B of the Sea Cwtoms Act, 1878 and section 38 
of the Central Excises and Salt Act, IM4, makin, certain fur-
ther amendments to the Cwtoms and Central Excise Duties 
Export Drawback (General) Rules, 1960:-

(a) G.S.B.. No. 783 dated the 9th June, 1962. 
[P.T.O. 
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(b) G.S.R. No. 764 dated the 9th June, 1962. 
(c) G.S.R. No. 779 dated the 16th June, 1962. 
(d, G.S.R. No. 830 dated the 23rd June, 1962. 
(e') G.S.R. No. 831 dated the 23rd June, 1962. 
(n G.S.R. No. 872 dated the 30tlh June, 1962. 

(5) A copy each of the following Notifications under section 38 of 
the Central Excises and Salt Act, 190M, making certain further 
amendments to the Central Excise Rules, 19-M:-

(a) G.S.R. No. 759 dated the 9th June, 1962. 
(b.) G.S.H. No. 799 dated the 13th June, 1982. 
(c) G.S.R. No. 865 dated the 30th June, 1962. 
(d) G.S.R. No. 866 dated the 30bh June, 1962. 
(el G.S.R. No. 867 dated the 30th June, 1962. 
(f) G.S.R. No. 868 dated the 30th June, 1962. 
(g) G.S.R. No. 936 dated the 14th July, 1962. 

(6) A copy each of the following Notifllcations under sub-section (4) 
of section 43B of the Sea Customs Act, 1878:-

(a) G.B.R. No. 828 dated the 23rd June, 1982. 
(b) G.B.R. No. 869 dated the 30th June, 1962. 
(c) G.S.R. No. 870 dated the 30th June, 1962. 
(d) G.S.R. No. 940 dated the 14th July, 1962. 

(7) A copy each of the following Rules:-

(a) The Union Duties of Excise (Distribution) Rules, 1962 pub-
lished in Notification No. G.S.lt. 933 da.ted the 14th July, 
1962, under 8ub-~ion (2) of section 5 of the Union Duties 
of Excise (Distribution) Act, 1961. 

(b) The Additional Duties of !lxeise (Distribution) Rules, 11162 
publiahed in Notification No. G.S.R. 934 da~d the 14th 
July, 1002, under sub-section (2) of section 8 of the Addi-
tional Dlities of Excise (Goods of Special Importance) Act, 
1957. 

5. bltlmatloIl re: COmrIoUon 01 ....... 

The Speakei' informed. Lok Sabbe ht he had received a letter dated 
the 9th Autust, 1962, from the Special I'irIt Class MacMtrate. 'l'irucbirapa1li, 
intimating that Sbri Era Sezhiyan, Member, Lok Sabha, was tried, in his 
court on a chlU'ge under aect10'Jl 1413, Indian Penal Code and sec:t!on7U) (a) 
and (b) of the Crimlnal Law Anletldtnent Act and senteneed to two months 
rigoroWl imprisotunent. '!be meMber had been lC14ge4 in tbe Central Jail, 
Tlruehirapa,1li . 

6. Statement re: 8uppMm....., &tmt:iada for OftDtII(GeaenI) for 1811-83 

Shti Morarji Deui presented a statement sh~ng SupplementarY 
Demands for Grenla in respect of the Budeet (General) for 1963-83. 
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7. statemeat re: 8applemeatary Demands for Gnat. (RIdlways) for 1881-11 

Sardar Swaran Singh presented a statement ibawiDi Supplementary 
Demands for Grants in respect of the Budget (Railways) for 1962-83. 

8. Govel'llJDeDt sw.-lDtroduced 

(1) The Atomic Energy Bill, 1962. 

(2) The Advocates (Third Amendment) Bill, 1962. 

~ 
9. Motion re: India China Border SltaaUon 

8hri Jawahilrlal Nehru moved the following motion:-
"That the situation along the India Ohina border, particularly in the 

Ladakh region, be taken into consideration." 

Two substitute motions were moved by-

(1) Shri Surendranath Dwivedy 

(2) H. H. Maharaja Pratap Keshari Deo 

One amendment and two Substitute motions were disallowed. 

The following members took part in the debate:-

(1) Shri Surendranath Dwivedy 

(2) H. H. Maharaja Pratap KeSihari Deo 

(3) Shri H. N. Mukerjee 

(4) Shri R. K. K!hadilkar 

(5) Shri Ansar Harvani 

(6) Shri U. M. Trivedi 

(7) Shri Frank Anthony 

(8) Sbri Raghunath Singh 

(9) H. H. Mabaraja Shri ~ni Singhji of Bikaner 

(10) Shri Diwan Chand Sharma 

(11) Shri Joachim Alva 

(12) Shri Ram Sewak Yadav 

( 13) Shri K. Hanumantbaiya 

(14:) 9hri Bhagwat Jha 'Azad' 

(15) Dr. M. S. Aney 

(18) Shri Bakar Ali Mirza 

(17) Shri Bishan Chander Seth 

(18) Shri Brajeehwar Prasad 
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(19) Shri Sham Lal Saraf 

(20) $bTl S. M. Banerjee 

(21) Shri Yampal Sin,h 

(22) Shri R. S. Pandey 

The discussion was not concluded. 

10. ADDoancement by Speaker 

The Speaker announced that the current session would be extended till 
the 7th September, 1962. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 14th August, 1982.) 
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LOIt SABRA 

I 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, August 14, 1962/Sravana 23, 1884 (Saka.) 

NO,I8 

1. Starred Questi8D8 

Starred Questions Nos. 269-278, 280-·284,.288.: and., ass '~ orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 646-650, 652~88 and 690-:-725 were 
laid on tbe Table. 

3. ealline Attention to Matten 01 Urgent hbUc Imporiance 
(i) Shri Yashpal Singh called the attention of the Prime Minister to the 

reported digging of trenches by Pakistani Armed Forces along the West 
Bengal-Pakistan border. 

The Minister of State of External Affairs made a statement in regard 
thereto. 

(ii) Shri Mani Ram Bagri called the attention of the J4j.nis1!el'.of Railways 
to the collision between a goods train and a bus near Kasbipm' in Nainital 
district (U. P.) resulti::g in the death of one person and injuries to others . 

•• • L 

The Deputy Minister of Railways made a statement in re.ard thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(l) A copy of Annual Report of the Indian Statistical Institute, Cal-

cutta, for the year 1960-61. 
(2) A copy of Notification No. S.O. ~ dated the 4th Au&ust, 1962 

under s4P-section. (,2,), of sectiqQ, 17 ottheRequ.laitionlng and 
Acquisition of Immovable Property Act~ 1952. ,'. 

(3) A copy of Government Resolution No. 55(l)EP(Coord)/62 dated 
the 12th July, 1962 cDllstituting an Export Inspection AdviSory 
Council. 

(') A copy of Government ResOlution N~. Ch(lj~)'f61' dated· t.IIe 
18th June, 1962 under sub-section (2) of section 16 of the TariJ! 
Commission Act, 1951. 

(5) A copy ot Government Resolution No. WB-16(l)/82 dated the. 10th 
August, 1962 settin.g up a Wage Board for the coal nunin, 
indUstry. 

[p.T.O. 
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5. StatemeDt by MIDlster of State of IrrIc.Uon and Power 

The Minister of State of Irrigation and Power made a statement regarding 
Power supply position in Delhi. I 

l~ MotioD re: IDdia China border situation 

Discussion on the following motion and substitute motions thereto, moved 
on the 13th August, 1962, continued:-

"That the situation along the India China border, particularly in the 
Ladakh region, be taken into consideration." 

Shri Jawaharlal Nehru replied to the debate. 

The substitute motions moved by Shri Surendranath Dwivedy and 
H. H. Maharaja Pratap Keshari Deo on the 13th August, 1962 were with-
drawn by leave of the Hous~. 

7. MotioD re: Report of Union Public Service CommlSlllon 

Shri B. N. Datar moved the following motion:-

"That this House takes note of the Eleventh Report of the Union 
Public Service Commissio.1 for the period lst April, 1960 to 31st 
Marcb~ 1961, togeth~r with the Government's Memorandum 
thereon, laid on the Table of the HOuse on the 18th June, 1962." 

The following members took part in the debate:-
(1) Shri G. Yallamanda Reddy 
(2) Shti ShamLaI Sarllf 
(3) Shri Narendrasingh Mahida 
( 4) Shri Bakar Ali Mirza 
(5) Shri G. G. Swell 
(6) Shri Abdul Ghani /}o"i 
(7) sttrimati· Renuka Ray 
(8) Major Raja Bahadlir Birendra Bahadur Singh of Khairagarh 
(9) Shri Yashpal Singh 

(10) Shri Shea Narain 
(11) Shri S. M. BanerjPc 
(12.) Shri T. H. SonaVltoDe 
(13) Shri Kishen Pattnayak 

The discus&ion was not concluded. 

(Speech un:/lnished.) 

S .. Report-ot BasiDeu Advisor), CODUDlttee 

Shri Shivram Rango Ranc pre,ented the Fourth Report of the Business 
Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 18th August, 1962.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record CJf Proceedings] 

ThursdalJ. August 16. 1962/Sravana 25, 1884 (Saka) 

No. 59 
l. Starred Questions 

Starred Questions Nos. 314-322, 324-326, 328 and 345 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 726-839 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Adulteration of Pure Ghee 
addressed to the Minister of Food and Agriculture was oralIy answered 
and supplemel",tary questions were answered thereon. 

4. CalUn&, Attention to Matters of Urgent Public Importance 

(i) Shri Dinen Bhattacharya called the attention of the Minister of 
Works, Housing and Supply to the closure of the Branch Office of Reha-
bilitation at Calcutta. 

The Deputy Minister of Works, Housing and Supply made a statement 
in regard thereto. 

(ii) Shri Prakash Vir Shastri called the attention of the Minister of 
Home Affairs to the explosion near Red Fort, Delhi. 

The Minister of Home Affairs made a statement in regard. thereto. 

5. Papers laid on the Table 

-

The following papers were laid on the Table:-
(1) A copy of the Indian Telegraph (Eighth Amendment) Rulea, 1962 

published in Notification No. S. O. 2158 dated the 14th oTuly, 
1962, under sub-section (5) of section 7 of the Indian Telegraph 
Act, 18a5. 

(2) A, copy of Report of the School Health Committee (Part I). 

[P.T.O. 
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6. Report of Commlttee OIl PrIvate Members' Bills aDd Be8OlutlOlUl 

Shri S. V. Krishnamoorthy Rao presented the Fifth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

7. Motion re: Fourth Report of Business Advisory COmmlttee 

Shri Shiv ram Rango Rane moved the following motion:-
"That this House agrees with the Fourth Report of the 

Advisory Committee presented to the House on 
August, 1962." 

The motion was adopted. 

8. Motion re: Report of Unlon Public Service Commission 

Business 
the 14th 

Discussion. on the following motion moved on the 14th August, 1962, 
continued:-

"That this House takes note of the Eleventh Report of the Union 
Public Service Commission for the period 1st April, 1960 to 31st 
March, 1961, together with the Government's Memorandum 
thereon, laid On the Table of the HOUSe on the 18th June, 1962." 

The following members took part in the debate:-
(1) Shri Kishen Pattnayak 
(2) Shri Harish Chandra Mathur 
(3) Shri Rajendranath Barua 

Shri B. N. Datar replied to the debate. 

The motion was adopted. 

9. Motion re: Railway Accidents 

Sardar Swaran. Singh moved the following motion:-
"That the statement regarding Railway accidents, laid on the Table 

of the House on the 9th August, 1062, be taken into considera-
tion." 

The following members took part In the debate:-
(1) Shri Dinen Bhattacharaya 
(2) Shri Harish Chandra MathUr 
(3) Shrimati Basant Kunwar Ba 
(4) Shri K. Hanumanthaiya 
(5) Shri Ajit Prasad Jain 
(6) Shri Hem Barua 
(7) Dr. K. L. Rao 
(8) Shri S. M. Banerjee 

The discussion was not concluded. 

, 

(Lok Sabha adjourned till 11 A.M. on Frida.,the 17th August. 1962.) 

M. N. KAUL. 
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LOK SABHA 

BULLETIN-PART I 

rBrief Record of Proceedings] 

Friday, August 17, 1962/Sravana 26, 1884 (Saka) 

No. 60 

1. starred Questions 

Starred Questions Nos. 354-361, 364, 367 and 369-372 were oraJly 
answered. Replies to remaining questions were laid on the Table. 

2. Ulllltarred QIUlllUOIUI 

Replies to Unstarred Questio:1S Nos. 840-952, 954-961, 963, 964, 966-973 
and 975-98:5 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Deaths in Orissa dUe to con-
sumption of Milk-Powder addressed to Minister of Education was orally 
answered and supplemen'ary questions were answered thereon. 

4. 0aIIIng AUeation to Matter of Urrent Public ImporiaDCel 

Shri S. M. Banerjee called the attention of the Minister of Education 
to the repor~ed a<;,sault on the India:! Express Sports Correspondent by 
Shri Milkha Singh and others on the eve of their departure for Djakarta. 

The Minister of Education made a statement in regard thereto. 

5. Papem laid OD. the Table 

The following papers WeTe laid on the Table:-

(1) A copy each of th\ following Notifications under sub-section (4) 
of'section 43B of the Sea Customs Act, 1878 and section 38 of 
the Central Excises and Salt Act, 1944, making certain further 
amendments to the Custom:. ani Central Excise Duties mxport 
Drawback (General) Rules, 1960:-

(a) G.S.R. No. 704 dated the 26th May, 1962. 
(b) G.S.R~06 dated' ~e 26th May, 1962. 
(c) G,S.£.~003 dated the 28th' July, 1962. 
(d) G's.R. No. 1004 dated the 28th July, 1962. 
(e) G.S.R. No. 1041 dated the 4th August, 1962. .. 
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(2) A oopy each of the followi:lg Notifications under sub-eection (4) 
of section 43B of the Sea Customs Act, 1878:-

(a) G.S.R. No. 694 dated the 16t.h May, 1962. 

(b) G.S.R. No. 707 dated the 26th May, 1962. 

(c) G.S.R. No. 972 dated the 21st July, 1962. 

(d) G.S.R. No. 973 dated the 21st July, 1962. 

(e) G.S.R. No. 1002 dated the 28th July, 1962. 

(f) G.S.R. No. 1033 dated the 4th August, 1962. 

(g) G.S.R. No. 1034 dated the 4th August, 1962. 

(h) G.S.R. No. 1035 dated the 4th August, 1962. 

(i) G.S.R. No. 1036 dated the 4th August, 1962. 

(j) G.S.R. No. 1037 dated the 4th August, 1962. 

(3) A copy each of the following Notifications under rub-section (3) 
of section 28 of the Public Debt Act, 1944:-

(a) The Public Debt (Amendment) Rules, 1962 published in Notifi-
cation No. G.S.R. 756 dated the 9th June, 1962. 

(b) The Pu,blic Debt (Compensation Bo!1ds) Amendment Rules, 
1962 published in Notification No. G.S.R. 757 dated the 9th 
June, 1962. 

(c) The Public Debt (Annuity Certificates) Amendment Rules, 1962 
published in Notifilcation No. G.S.R. 758 dated the 9th June, 
1962. 

(4) A copy of the Post 0ftI.ce Savings Certificates (Fourth Amend-
ment) Rules, 1962 published in NotificatiOI1 No. G.S.R. 832 
dated the 23rd June, 1962, under sub-section (3) of section 12 
of the Government Savings Certificates Act, 1959. 

6. Motion re: Railway Accldena 

DiscUS3ion on the followin'g motion moved on the 16th August, 1962, 
continued:-

"That the statement regarding Railway accidents, laid on the Table 
of th~ House on the 9th .August, 1962, be taken into con-
sideration." 

The following members took part in the debate:-
(1) Shri A. P. Sharma 
(2) Shri Ram.chandra Vithal ~ 
(3) Shri T. H. Sonavane 
(4) Shri Kashi Ram Gupta 
(5) Shri Tulshidas Jadhav 
(6) Slui Sivamurtbi Swami 
(7) Shri Arnar Nath Vidyalankar 
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(8) Shri B. N. MandaI. 

(9) Shrimati Renuka Ray 

(10) Shri Yampa} Singh 

Sardar Swaran Singh replied to the debate. 

7. Motion re: Fifth Jl.eport or Committee on Private Members' BllIs and 
BesolutiODS 

Shri Hem Raj moved the following motion:-

"That this House agrees with the Fifth Report of the Committee on 
Private Members' Bills and Resolutions presented to the House 
on the 16th August, 1962." 

The motion was adopted. 

8. Private Members' Bills-lntrodawed 

(1) The Constitution (Amendment) Bill, 1962 (Amendment of Articles 
100 and 189) by Shri M. L. Dwivedi. 

(2) The Constitution (Amendment) Bill, 1962 (Amendment of Arlicle. 
124 and 217) by Pandit K. C. Sharma. 

9. Private Member's Bill-Withdrawn 

The Untouchability (Offences) Amendment Biill, 1962 (Amendment of sec-
tions 3 and 4) by Shri S. M. Siddiah 

Discussion 0:1' tJhe motion for circulation of the Bill for the purpose of 
eliciting opinion thereon by the 31st December, 1962, moved on the 22nd 
June, 1962, continued. 

The following members took part in the debate:-

(1) Shri S. M. Banerjee 
(2) Shri Vidya Charan Shukla 
(3) Shri Sham Lal Saraf 
(4) Shri G. Yallamanda Reddy 
(5) Shri T. H. Sonavane I 
(6) Shri Pannalal Barupal 
(7) Shri Gauri Shanker Kakkar 
(8) Shri Diwan Chand Sharma 
(9) Shri D. Basumatari 

(10) Shrimati Sarojini Mahiabi 
(11) Shrimati M. ChandNlSekhar 

Shri S. M. Siddiah replied to the debate. 

The Bill was withdrawn by leave of the House. 
r 0, • 
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10. Prtvate Member's Blll-Coosideratlon PGstpoDecl 
. , " 

The Hindu Succession (Amendment) Bill, 1962 (Amendment of sechon 80) 
by Shri Hem 1m;, 

The motion for consideration of the Bill was moved by Shri He'l1l Raj. 

Shri Bibudhendra Misra. toek part in the debate, 

.Cons~d.eration of the Bill was postponed. 
. . , . 

11. Private Member's Bill-Under Consideration 

The Code of Civil Procedure (Amendment) Bitt, 1962, (Omission of section 
87 B) b7 Sh ri M. L. Dwivedi 

1'he b,otio:l for con~ideration of the BHl was moved by Shri M. L. Dwi-
vedi. Shri Dwivedi's speech was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Saturday. the 18th Augu.>t, 1962.) 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, August 18, 1962/Sravana 27, 1884 (Saka) 

No, 61 

1. Staned Questions 

Starred Question Nos. 403-406, 408, 410, 411, 413-421 and 428 were 
orally answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to UllStarred Questions Nos. 896-1071, 1073-10786 and 1988-1089 
were laid on the Table. 

3. Papera laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Newsprint Control (Second Amendment) Order, 
1962 published in Notification No. 8/26/62-Imp. dated the 4th 
August, 1962, under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955. 

(2) A COpy of Government Resolution No. Ch(l)-17(l30)/60 dated 
the 21st June, 1962 on paper prices. 

(3) A copy of the Mineral Concession (Third Amendment) Rules, 1962 
published in Notification No. G.S.R. 1051 dated the 4th August, 
1962, under sub-section (1) of section 28 of the Mines and 
Minerals (Regulation and Development) Act, 1957. 

4. intimation re: conviction ot Mt'IIlber 

The Speaker infonned the House that he had received intimation from 
District Superindent of Police, Vellore that Shri R. Dharmalingam, Member, 
Lok S'abha, having been convicted and sentenced to ten week's rigorous 
imprisonment under sections 143 and 341 of the Indian Penal Code and 
Bection 7 of Crimi!lal Law Amendment Act, by the District Magistrate, 
Vellore, was confined in the Central Jail, Vellore, on the 16th August, 1962. 

[P.T.O. 
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5. Statement re: Government Busln~ss 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 20th August, 1962. 

8. Supplementary D!'mands for Grants (RaIlwaYs) for 196Z-63. 

Discussion on the Supplementary Demands for Grants in respect of the 
Budget (Railways) for 1962-63 commenced. 

The following Demands were voted in full:-

Number 
of 

Demand 

Name of Demand 

---------_._----_._-----

2 Mi~c!lIln~ous Expenditure. 

17 Open Line Work5-Rcplacemcnts. 

AmOunt 
of 

Supplementar~ 
Demand 

Rs. 
12,00,000 

5,00,000 

------------
'7. Supplementary Demands for Grants (General) for 1962-63. 

Discussion on the Supplementary Demands for Grants in respect of the 
Budget (General) for 1962-63 commenced. 

The following Demands were voted in full:-
--------

Name of Demand Amount Numbcr 
of 

Demand 
of 

supplementary 

----- ----- ---
I. EXPENDITU~E MET FROM REVENUE. (MINISTRY 

OF DEFENCE) 

9 D:fence Services, Eff::tiv! -.\-my. 

10 D~fcnc;.: ., :rvic!<;--Eff :ctive-Nav} ... 

II Defence Services-Effective-Air Forcc. 

(MINISTRY OF FOOD AND AGRICULTURE) 

44 Ocher Revenue Expenditure of the Ministry of Food and Agricu\c 

Rs. 

1,0"0 

1,000 

1,000 

ture 8,"0,00,000 

(MINISTRY OF HOME AFFAIRS) 

49 Cabinet 

II. EXPENDITURE MET FROM CAPITAL AND DISBURSEMENT 
OF LOANS AND ADVANCES. 

(MINISTRY OF DEFENCE) 
114 D:fence Capital Outlay. 

(MINISTRY OP MINES AND FUEL) 

I33 Capital Outlay of the Ministry of' Mines and Puel 
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V 
8. Motloll8 Be: Reports 01 National Jndaatrlal Development (lerporatiOll 

Shri Ram Ratan Gupta moved the following motions:-

(i) "That this House takes note of the Annual Report of the National 
Industrial Development Corporation Private Limited for the 
period ended 31st December, 1958, along with the Audited 
Accounts, laid on the Table of the House on the 31st March, 
1960.". 

(ii) "That this House takes note of the Annual Report of the National 
Industrial Development Corporation Limited for the year 
1959-60 along with the audited Accounts and comments ot the 
Comptroller and Auditor General thereon. laid on the Table 
of the House on the 11th April, 1961.". 

The following members took part in the combined debate on the two 
mctions:-

(1) Shri Homi F. Daji 
(2) Shri V. B. Gandhi 
(3) Shri Jashvant Mehta 
(4) Shri Prabhu Dayal Himatsingka 
(5) E'h,i Diwan Chand Sharma 
(6) Shri Arun Chandra Guha 
m Shri Yashpal Singh 
(8) Shri Kashi Ram Gupta 
(9) Shri Nityanand Kanungo 

Shri Ram Batan Gupta r~plied to the debate. 
Both the motions were adopted. 
(Lok Sabha adjourned till 11 A.M. on Monday. the 20th August, 1962.) 
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LOI[ SABRA 

BULLETIN-PART I 

rBrief Record of Proceedings] 

Monday, Au.gu.st 20, 1962/Sravana 29, 1884 (Saka) 

No •• 
1. Oath or Aftlrmation 

Shri S. Kandappan made and subscribed the affirmation in Tamil and 
took his seat in the House. 

2. Starred QUfJllttons 

Starred Questions Nos. 437-443, 446-449 and 467 were orally answered. 
Replies to remaining que.stions were laid on the Table. 

3. Unstarrq QJlestloas 

Replies to Unstarred Questions Nos. 1090-1219 and 1221-1253 were 
laid on the Table. 

4 Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Notification No. F.32(lO)161-M&PH published in 
Delhi Gazette dated the 28th June, 1962, containing the Delhi 
Prevention of Food Adulteration (Amendment) Rules, 1962, 
Wlder sub-sectioon (3) of see1llon 24 of the Prevention of Food 
Adulteration Act, 1954. 

(2) A copy of th2 Prevention of Cruelty to A:n~mals (Election of 
Members to Animal Welfare Board) Rules, 1961 publisbe:l in 
Notification No. S.O. 3015 dated the 23rd December, 1961, under 
811b-8ection (4) of section 38 of the Prevention of Cruelty to 
Animals Act, 1960. 

(3) A copy Of the Railway Protection Force (Amendment) Rules, 
1962 published in Notification No. G.S.R. 1018 dated the 28th 
July, 1962, under sub-section (3) of section 21 of the Railway 
Protection Force Act, UlI57. 

[P.T.O. 
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~-.. -_ ...... 
Secretary reported a message from Rajya Sabha that at ita sitting 

held on the 17th August, 1962, Rajya Sabha had passed a moUon referring 
the Indian Marine Insurance Bill, 1959, by Shri M. P. Bhargava, to a Joint 
Committee of the Houses consisting of 30 members, 10 from Rajya Se.bha, 
namely:-

1. Shri B. Ramakrishna Rao 
2. Shri Rohit M. Dave 
3. Shri Suresh J. Desai 
4. Shri Niren Ghosh 
5. Shri P. N. Kathju 
6. Shri N. M. Lingam 
7. Shri Dahyabhai V. Patel 
8. Shri M. Govinda Reddy 
9. Shri Pannalal Saraogi 

10. Shri M. P. Bhargava 

and 20 members from Lok Sabha and had recommended that Lok Sabha 
do join in the said Joint Committee and communicate to that House the 
names of members to be appointed by Lok Sabha to the said Joint 
Committee. 

6. Government Bill-PaSSed 

The Atomic Energy Bill, 1962 

The motion far consideration of the Bill was moved by Shri Jawaharlal 
Nehru. 

An amendment for circulation of the Bill for the PUl'lp08e of eliciting 
opini'on thereon by the 31st October, 1962, was moved by Shri N. Sreekantan 
Nair. 

An amendment for reference of the Bill to a Select Committee with 
instructions to report by the last day of the second week of the next 
session. was moved by Shri Hari Vishnu Kamath. 

The following members took part in' the debate:-
(1) Shri N. Sreekantan Nair 
(2) Shri Hem Barua 
(3) Shri Joachim Alva 
(4) Shri M. K. Kumaran 
(5) Shri U. N. Dhebar 
(6) Shri V. B. Gandhi 
(7) Shri Krishnapal Singh 
(8) Shri Ramchandra Vithal Bade 
(9) Shri Harish Chandra Heda 

Shri Asoke K. Sen replied to the debate. 

The amendment for circulation of the Bill for the purpose of eliciting 
opinion thereon, moved by Shri N. Sreekantan Nair was neptived. 
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On the amendment for reference of the Bill to a Select Committee, 
moved by Shri Hari Vishnu Kamath, the ROWIe divided, Ayes 32; Noes 180. 
The amendment was accordingly negatived. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 to 32 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Asoke K. Sen. 

The motion was adopted anti the Bill was passed. 

7. Discussion on Matter of Urgent Public Importance 

Shri Mani Ram Bagri raiSed a discussion on the manlUfacture and sale 
of adulterated and spurious drugs. 

The following members took part in the debate:-
(1) Shri Frank Anthony 
(2) Dr. Pundalik D. Gaitonde 
(3) Shri Romi F. Daji 
(4) Shri Hari Vishnu Kamath 
(5) Shri Harish Chandra Mathur 
(6) Dr. M. S. Alley 
(7) Shri Mahavir Tyagi 
(8) Dr. L. M. Singh vi 

Dr. Sushila Nayar replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 21st August, 1982.) 
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LOB: SADIrA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, August 21, 1962jSravana 30, 1884 (Saka) 

No. 63 

1. Starred Ques .... 

Starred Questions Nos. 476, 477 IUld 480-488 were Orally answered. 
Replies to remai.ning questions were laid on the Table. 

2. UMtarred. QaesuODS 

Replies to Unstarred Questions Nos. 1254-1270, 1272-1384, 1386-1400 
and 1402-1426 were laid on the Table. 

3. Papen JaId. on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers:-

(i) Annual Report of the Singareni Collieries Company Limited, 
Hyderabad, for the year 1961 along with Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619A of the Com-
panies Act, 1956. 

(ii) Review by the Government on the working of the above Com-
pany. 

(2) A copy each of the following Reports:-

(j) Annual Report of the Indian Institute of Science, Bangalore, 
for the year 198()'61. 

(ii) Annual Report of the Indian Institute of Technology, KharalPur, 
for the year 1960-6l. 

(iii) Annual Beport of the mdian Inatitute Of TechnololY, Bombay, 
for ~ year 188().61. 

(iv) Annual Report of the Indian Insti.tute of Technology, Madras, 
for the year 1980-6l. 

(v) Ann.'ual Repor!t of the Indian IlWtitute of TeehnololY, Kanpur, 
for the year 188()'61. 

(P.T.O. 
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(3) A copy of the All-India Services (Death-cum-Retirement Benefits) 
Amendment Rules, 1962 published in Notification No. G.S.R. 966 
dated the 21st July, 1962, under sub-section (2) of section 3 of 
the All India Services Act, 1951. 

(4) A copy of Notification No. G.S.R. 1001 dated the 28th July, 1962 
making certain further amendment to the Centa-al Sales Tax 
(Registration and Turnover) Rules, 1957, under sub-section (2) 
of section 13 of the Central Sales Tax Act, 1956. 

4. RepOrt of Committee on Private Member's BUis and Resolutions 

Shri S. V. Krishl1lantoorthy Rao presented the Sixth Report of the Com-
mittee on Private Members' Bills and Resolutions. 

5. Government Bills-Introduced 

(I) The Constitution (Thirteenth Amendment) Bill, 1962. 

(2) The State of Nagaland Bill, 1962. 

(3) The Appropriation (No.4) Bill, 1962. 

(4) The Appropriation (Railways) No.4 Bill, 1962. 

6 Government Bills-Passed 

(i) The Appropriation (No.4) Bm, 1962 

llhc motion for consideration of the Bill was moved 'by Shri Bali Ram 
Bhagat. 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the ·Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Bali Ram Bhagat. 

The motion was adopted and the Bill was passed. 

(ii) The Appropriation (Railways) No.4 Bill, 1962. 

The motio.i for consideration of the Bill was moved Iby Sardar Swaran 
Singh. 

'T.he·'motion for consideration was adopted . and clause-by-clause con-
sideration was taken up. 

Clauses 2 and 3 ~nd the Sch~duie w~re ad~Pted. 
Cleuse 1, the Enacting Formula ,oRJ1!ithe Long Title were also adopted. 

Th~ motion that the Bill be passed was moved by Sardar Swaran Singh. 

The motion was adopted and the ~Ul was paased 
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7. Motion re: IDcreue in AlloeatlOJt of TIme to GovemmeDt BUI 
Shn Han Vishnu Kamath moved the following motion:-

''That the time allotted by the HOUSe on the 7th Auaust, 1962 (vide 
Third Report of the Business Advisory Committee) for con-
sideration aIld passin.g of the Land Acquisition (Amendment) 
Bill, 1962, be extended from 4 hours to 6 hours." 

The motion was adopted. 

8. Government Bll1-Under ConsideratiOn 
The Land Acquisition (Amendment) Bm 1962. 

The motion for consideration of the Bill was moved by Shri S. K. Patil. 

An amendment for circulation of the Bill for the purpose Of eliciting 
opinion thereon by the 30th November, 1962, was movect by Shri Rajendra-
nath Barua. I 

An amendment for reference of the Bill to a Select Committee with 
instructions to re,rort by the first day of the next session, was moved by 
Shri Homi F. Daji. 

The following members took part in the debate:-
(1) Shri Homi F. Daji 
(2) Shri RajendIanath Barua 
(3) Shri Ajit Prasad Jain 
(4) Shri D. D. Puri 
(5) Shri Man Sinh P. Patel 
(6) Shri Kashi Ram Gupta 
(7) Shri V. B. Gandhi 
(8) Shri Prabhu Dayal Himatsingka 
(9) Shri S. M. Banerjee 

( 10) Shrima ti Renuka Ray 
(11) Shri Ramchandra Vithal Bade 
(12) Shrimati Subhadra Joshi 
(13) Shri Krishnapal Singh 
(14) Dr. M. S. Alley 
(15) Shri Gulabrao Keshavrao Jedhe 
(16) Shri A. Shanker Alva 
( 17) Shri Sinhasan Singh 
(18) Shri Bhupendra Narayan MandaI 
(9) Shrimati Sarojini Mahishi (Speech unfinished.) 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 22nd August, 1962.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, August 22, 1962/Sravana 31, 1884 (Saka) 

No. 64 

1. Starred QuestIons 

Starred Questions (Nos. 518-531) were orally answered. Replies to 
remaining questions were laid on the Table. 

2. U1Istarred Questions 

Replies to Unstarred Question..c; (Nos. 1427, 1428, 1430-1499, 1501-1503, 
1505 and 1507-1510) were laid on the Table. 

3. Short Notice Question 

One Short Notice Questi.on regardin,g Newsprint addressed to the 
Minister of Commerce and lIlf.lustry was orally answered and supple-
mentary questions were answered thereon. 

4. Calling Attention to Matters of Urgent Public Importance 

0) Shri Hem Barua called the attention of tihe Minister of Home Affairs 
to the publication of a picture in the Swadhinata, a Calcutta Daily, in its 
issue of 15th August, 1962. 

The Minister of Home Affairs made a statement in regard thereto. 

(li) Shri S. M. Banerjee called the attention of the Minister of Health 
to the reported outbreak of diphtheria in epidemic form in Dellhi. 

The Deputy Minister of Health made a statement in regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the certified accounts of the Coir Board, Ernakulam 

tor the year 11168-09 under ltuJ>.section ( 4) of section 17 of 
the Coir Industry Act, 1963. 

(2) A copy of the main conclusions of the 20th Session of the Indian 
LaIbour Conferer.l=e ·held at New Delhi trom the 7th to Qth 
Augut, 1962. 

[PT.O. 
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(3) A copy each of the following papers under BUb-seetion (2) of 
section 16 of the Tariff Commission Act, 1951:-

0) Report (1961) of the Tariff Commission on the revision of 
price-linking formula for sharing INgar price between sugar 
factories and cane growers. 

(ii) Government Resolution No. 8-63/61-SEXP, dated the 22nd 
August, 1962. 

(iii) Statement explaining the reasons why a copy each of the docu-
ments at 0) and (ii) above could not be laid on the Table 
within the period prescribed .in the said SUlb-sect.ion. 

(4) A statement on 'The Third Plan: Review of progress in 1961-62.' 

6. Messages from RajYa Sabha 

Secreta~ reported the fol.lowing messages from RajYa Sabha:-

(i) That at its sitting held on the 20th August, 1962, Rajya Sabba had 
agreed without an~ amendment to the National Cooperative 
Development Corporation Bill, 1962, passed by Lok Sabha on 
tp.e 7th August. 1962 . 

• (ii~/that at it.s sitting heLd on the 21st August, 1962., Rajya Sabha 
V had concurr~ in the recommendation of Lok Sabha to join 

in the Joint Committee of the Houses on the Specific Relief 
Bill, 1962, and had nominated the following members to serve 
on the said Joint Committee:-

( 1) Shri R. M. Deshmukh 
(2) Dr. Shrimati Seeta Parmanand 
(3) Shri G. S. Pathak 
(4) Shri Jagan Natlh Kaushal 
(5) Shri Mahesh Sll'I'an 
(6) Shri S. C. Deb 
(7) Shri C. D. Pande 
(8) Shri B. D. Khobaragade 
(9) Shri M. N. Govindan Nair 

(10) Shri M. S. Gurupaciaswamy 
(11) Shri Kamta Singh 
(12) Shri J. Sivasha:nmugam Pillai 
(13) Shri Krishan Dutt 
(14) Shri K. S. Ramaswamy 
(5) Shri Vimalkumar M. Chordia. 

7. AQDI01I.Dtlement by Speaker 
'The Speaker made an announcement regardine a correction in the ft8~ 

of the division on an amendment for reference of the Atomic Energy BIll, 
1962 to a Select Committee, held on the 2Otb. Augu,tt, 196:1.· 

.Accordingly in Bulletin-Part I dated the 20th August. 1962, pale 175, 
line 2, 

For '32' read '31'. 
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8. statement by Mlnilter Of Labour 

The Minister of Labour made a sta·tement correcting the replies given 
On the 6th June, 1962 to supplemenJtaries by Shri K. K. Warior and others 
on Starred Question No. 1318 regarding workers' participation in manage-
ment. 

9. Statement by Member 

H. H. Maharaja Pratap Keshari Deo made a statement regarding an 
i:JCiccuracy in the Prime Minister's speech on India China border situation 
made on the 14th August, 1962. 

The Prime Minister made a statement in reply thereto. 

10. Motion re: Reports of Commissioner for LiJ1&'Ulstic Minorities 

Shri B. N. Datar moved the following motion:-
"That this House takes note of the Second and 'I1hird Reports of the 

Commissioner for Linguistic Minorities, laid on the Table of 
the House on the 8th August, 1960 and 24th April, 1961, res-
pectively." 

The following members took part in the debate:-
0) Shri Homi F. Daji 
(2) Shri Surendranath Dwivedy 
(3) Shrimati Jyotsna Chanda 
(4) Shri Govind Hari Deshpande 
(5) H. H. Maharaja Pratap Keshari 
(6) Shri Harish Ohandra He<ia 
(7) Shri F. H. Mohsin 
(8) Shri Ramchandra Vithal Bade 
(9) Shri ArWl/ Ohandra Guha 

(10) Shri Amar Nath Vildyalankar 
(11) Shri Mahavir Tyagi 
(12) Shri Sivamurthi Swami 
(13) Shri Hari Charan Soy 
(14) 8hri T. Abdul Wahid 

Deo 

(15) Shri Madhavrao Laxmanrao Jadhav 
(16) Shri Panna La! Barupal 
( 17) Shri Sheo Narain 

(18) SMi Mohamm,ad Tahir 
(19) Shri Kamal Nath Tiwari 
(20) Shri Prakash .Vir Shastri. 

'I1he discusaion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 24th August, 1962.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief ae.rd at. Proeeedm,s) 

Friday, August 24, 1962/Bhadra 2, 1184 (Stika) 

Mo •• 
1. Starred Questions 

Starred Questions Nos. 549-554, 5M-562 and 564---M7 were orally 
answered. Replies to remaining queation, were laid on the Table. 

2. Ullstarred Questions 

Replies to Unstaa-red Questions Nos. 1511-1518, 1520-1597, 1599 and 
1601-1626 were laid on the '!'aWe. 
i.lb.ori .~ ...... 

One Short Notice Question regarding Typhoid cases in Delhi addressed 
to the Mi,ndster of Health was orally answered and supplementary ques-
tions were answered thereon. 

4. Call1D&' AttentiOn to Matter of Ur,ent P1JWic Importance 

Sbri Brij Raj S~ called the attention of the Minister of lm.ation 
IIII1d Power to the recent floods in Assam and Uttar Pradesh necessitating 
~ .fit trQlltS to .... t is the HUe! operations. 

The Minister of State of Irrigation and Power made a statement in 
regard t.eueto, 
5. Govel'lUDent Bills-Introduced 

(}) The Reserve Bank of Irdia (Amendment) Bill, 1912. 
(2) The Banldn.i. Compa,niei (Amendmen1) Bill, 1962. 
(3) The Union Territories Dramatic Performances (Repeal) Bill, 1962. 

8. M-... re: ·ate,... III ~1.1oDer ,.. ....... '. ~Ies 
Dtscuui.on on the fDUow!D.i motion moved by Shri B. N. Datar on the 

22nd August, 1982, continued:-
''That this House takes note of the Second a;)ci Third Reports of the 

Commiesioner for ~ Minorities, laid on the Table of 
the HpUle .on the Mh ~lWt, 1960 and 24th April, 1961, 
respectively. " 

Shri Lal Bahadur Shastri replied to the .... e. 

n. motion waf adopted. 
[P.T.O. 



7. Govemment Blll-PUIed 
The Advocate& (Third Amendment) Bill, 1962 

The motion for consideration of the Bill was moved by Shri Asoke 
K. Sen. . 

The following members took part in the debate:-
( 1) Shri S. M. Banerjee 
(2) Shri Shankarrao Shantaram More 
(3) Dr. M. S. Aney 
(4) Shri Diwan Chand Sharma 
(5) Shri RamcharKlra Vithal Bade 
(6) Shri Na.rendra Singh Mahida 
(7) Pandit K. C. Sharma 
(8) Shri Shree Narayan Das 
(9) Shri Gauri Shanker Kakkar 

(10) Shri F. H. Mohsin 
(11) Shrimati Sarojini Mahishi 

Shri A:oke K. Sen replied to the debate. 

The motion for consi:teration was adopted and c1ause-,by-clause con-
sideratio.1 was taken up. 

Clause 2 was adopted. 

Clause 3 was adopted as amended. 

New clause lA was adopted. 

Claus:> 1. the Enacting FOmlula and the Long Title were also adopted. 

The motion that the Bill, as amended, be paased was moved by 
Shri Asoke K. Sen. 

The motion was adopted ani the Bill, as amended, was passed. 

8. Motions fOr modUlcation 01 CODduct 01 Elections (SeoGDd Amendment) 
Rules, 1911 

(i) Shri Asoke K. Sen moved the following motion:-

"This House resolve] that in pursuance 01 sub-section (3) of section 
169 . of the Represeatation of the People Act, liMn; the 
following amendment be made in the Conduct of Elections 
(Second Amendment) Rules, 1962, laid on the Table 001 the 
19th April, 1962, namely:- . 

'ad; the following as sub-rule (2) to rule 3,-

(2) To sub-rule (1) of rule 93,the tollowin, proviso shall bc 
added, namely:-

"Provided that-
(a) where any such order is made by theJlllection Com-

mission, the Commission shall, before makiDi tht 
same, record in writing the reasons thereforj and 
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(b) no such packets shall be opened nor shall their 
contents be inspected by, or produced before, any 
person or authority under any such order of the 
Election Commission unles.s that person or autho-
rity has given reasonable opportunity to the candi. 
dates or their <July authorised agents to be present 
at such openII1/g, inspection or production.'" 

T:lis House recommends to Hajya Sabha that Rajya Sa'bha do con-
cur in the said resolution." 

The motion was adopted. 

(ii) The following motion moved by Shri Shree Narayan Das an the 
19th June, 1962 was withdrawn by leave of the House:-

"This House resolves that in pUrSU8iliCe of sub-section (3) of section 
169 of the Representation of the People Act, 1 litH, the following 
amendment be made in the Conduct of Elections (Second 
Amendment) Rules, 1962. laid on the Table 0111 the 19th April, 
1962, namely:-

'omit rule 3' 

This House recommends to Rajya Sabha that Rajya Sabha do 
concur in the said resolution." 

9. Motion re: Sixth Report of Committee on Private Members' Bills IUUl 
Resolutions 

Shri Hem Raj moved the following motioI1:-
"That this House agrees with the Sixth Report of the Committee on 

Private Members' Bills and Resolutions presented to the House 
on the 21st August, 1962." 

The motion was adopted. 

10. Private Membel"s Re8Olutlon-Neratlved 

Shri Ananda Nambiar concluded his speech on the foilowing Resolution 
moved by him on the 10th August, 1962:-

"This House calls upon the Government to set up a ConllniSlion to 
enquire into the progress made in regard to the urballi and rural 
housing and. slum clearance schemes and to suggest ~aSUles 

for their speedy completion." 

One amendment was moved by Shri Buanta Kwnar Das. 

The following members took part in the debate:-
(l) Shri Tulshidas JacLhav 
(2) Shri Mani Ram Bagri 
(3) Shri Basanta Kumar Das 
( 4) Shri Sham Lal Saraf 
(5) Shri Hukam Chand Kachwai 
(6) Shri Japnath Rao 
(7) Shri Mehr Chand Khanna 
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Shri Ananda Nambiar ~lied to the debate. 

The emend.mest mov.ed '19 ibn Basanta KUPa" Das was withdraW1n by 
~ve :o.t f1be lIo~. 

'n.e ~h.UMl W'ttS neratived. 

H. "'~te ~s ~tlOD-U.r ~ 
Shri lnder J. Ma,lhotr.a moved the tollqw~ Baolu.tion:.-

"This House calls upon the GoNtt~t to appoint a Commission 
consisting of Member.s of Parliament, eminent scieJ)tists and 
administrators, to investigate and enquire into the workmg 
coJll<1.i..ti~ ot t.he l'fiIM!A.11C'h ac:b.olars and llcieJlWlc workecs in 
various ~.ntiAc mstib,l.tes in tb.e (lOUIrrtry." 

,The followilli m.emllers took part in the debate:-

,( I) llAri tlidhelbw&r Prasad 
(2) 1I1hri Harish Ohand,ra ~thur 

The discussion was not concluded. 

l~. IkpaI1 of B8s1n., .A4wA11or, (}onr.gIUee 
Shri Shivram Rango Ra~ presented the Fifth Report of the Business 

Advisory Conunittee. 

(Lok Sabha adjourned till 11 A.M.on Saturday, the 25th August, 1962.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of ProceedinpJ 

lNo. 86 

1. starr .. q,r ...... 
Starred Questions Nos. 57~58~ and 587-590 were orany answered. 

Replies to remaining questions were laid on the Table. 

2. UDStarred Questions 

Replies to UDitaTred Question. NQs. l&a7-1129 and 17al-173l were 
laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid On the Table:-

4. Stet 

(1) A copy of the Coal Mines (Conserntion and Safety) Fifth 
Amendment R~tles, 1962 published in Notification No. G S.B. 1087 
dated the 18th August, 1962, under sub-section (4) of section 
17 of the Coal Mmes (C0neervation aftd Safety) Aet, 1152. 

(2) A copy each of the foUowine Notifications:-

(i) G.S.R. No. 1063, dated the lUh August, 1982 under sub-section 
(4) of section 43B of the Sea CDItoma Act, Ur78. 

(ii) The Central Excis.! (1~th Amenctment) :Rules, 1982 pubJiahed in 
Notification No. G.S.R. 1067 dated the lUll Aq\Ist, 1'162, under 
section 38 of the Central Excises and Soalt Act, 19M. 

(iii) The Customs and Cen!ral Excise Duties Export Drawback 
(General) Amendment Rules, 1162 published in lfotiflea1'ion 
No. G.s-a 1083, dated the 18th Au~ UMI2, WMler IUb-
section (4) of section 43B of the Sea Customs Act, 1878 and 
s.ion 38 of the Central Excises and Salt Act, 1944. 

nt Be: GoVenuDeat BU8Ineu 

The Minister of Parliamentary AJlairs made a statement regardin, the 
Govenuuent business for the week commencing the 27th August, 1962. 

[p.T.O. 



5. Motion Be: Fifth Report of Business Advllory Committee 

Shri Satya Narayan Sinha moved the following motion:-

"That this House agn~es with the Fifth Report of the Business Advisory 
Committee presented to th€ House on the 24th August, 1962." 

The motion was adopted. 

6. Motions Be: Third Five Year Plan 

(i) Discussion on the following motion moved by Shri Nath Pai on the 
22nd June, 1962, continued:-

"That th:s House takes note of the serious shortfalls in the targets 
of the Th''Fd Five Year Plan and the growing misapprehensions 
in the country about the, implementati'on of the Third Five Year 
Plan." 

(ii) Shri R. R. Morarka moved the following motion:....,... 
"That this House takes note of the progress of the Third Five Year 

Plan as indicated 'n the statement laid on the Table of the 
House 'on the 22nd August, 1962 and generally approves of the 
measures being taken to enSUTe its successful implementa-
tion." 

The following members took part in the combined debate on the two 
motions:-

(1) Shri Gulzarilal Nanda 
(2) Shri Indrajit Gupta 
(3) Shri H;mmatsinhji 
(4) Shri R. R. Morarka 
(5) Shri U. N. Dhebar 
(6) ShTi Ramchandra Vithal Bade 
(7) Dr. K. L. Rao 
(8) Maharani Gayatri Devi of 
(9) Shrimati Shard a Mukerjee 

(10) Shri Kashl Ram Gupta 
(11) Shri Krishna Chandra Pant 
(12 Shri Prakash ViT Shastri 
(13) Shri S. M. Banerjee 

The discussion was not concluded. 

Jaipur 

(Lok Sabha adj'ourned' til111 A:M. on :Monday, the 27th August, 1962.) 
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LOX SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, August 27, 1962jBhadra 5, 1884 (Saka) 

No. 67 

1. Starred Questions 

Starred Questions Nos. 612-616, 618--822 and 624-626 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Quest10118 

Replies to Unstarred Questions Nos. 1734-1739, 1741-1743, 1745-1800, 
1802 and 1803 were laid on the Table. 

3. Papers Ia1d on the Table 

The following papers were laid on the Table:-
(1) A statement on flood situation in the country and two supple-

mentary statements thereon. 

(2) The following statements showing the action taken by the Gov-
ernment on various assurances, promises and undertakings 
given by Ministers during the varioll6 sessions shown against 
each:-

(i) Supplementary state- First Session, 1962. 
ment No. II. (Third Lok Sabha) 

(ii) Supplementary State- Sixteenth Session 1962. , 
ment No. IlL (Second Lok Sabha) 

(iii) Supplementary State- Fifteenth Session, 1961. 
ment No. V. (Second Lok Sabha) 

(iv) Supplementary State- Fourteenth SessiOn, 1961. 
ment No. VI. (Second Lok Sabha) 

(v) Supplementary State- Thirteenth Session, 1961. 
ment No. XIV. (Second Lok S&bha) 

(vi) Supplementary state- Tenth Session, 1960. 
ment No. XXIII. (Second Lok Sa.bha) 

[P.T.O. 
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(3) A statement of cases in which the lowest tenders have not been 
accepted by the India Store Department, London and the India 
Supply Mission, Washin'gton, during the half year ending the 
30th June, 1962. 

(4) A copy each of the foUlJwinc papers under sub-section (2) of 
section 1& of the Taritf Commission. Act, 1951:-

( i ) Report (1962 ) of the Tariff Commission on the review Of pro-
tection to the Antimony Industry. 

(ii) Government Resolution No. 4(1)-T.R./62 dated the 20th August, 
1962 (together with its Hindi version). 

(iii) Statement explaining rell3011s why the documents at (i) and 
(ii) above could not be laid on the Table during the periorl 
prescribed under the said sub-section. 

(5) A copy of Report of Indian, Productivity Team on incentives In 
industry in West Germany, U.S.A. and Japan. 

(6) A copy of the Industrial Disputes (Central) Amendment Rules, 
1962 published in Notification No, G,S.R. 1078 dated the 11th 
August, 1962, under sub-section (4) of section 38 of the Indus-
trial Disputes Act, 1947. 

4. Govel'llJDent Bill-IntrodUCed 

The Sugarcane Control (Additional Powers) Bill, 1962. 

5. Motions re: Third Five Year Plan 

Discussion on the followir.'g motions moved. on the 22nd June, 1962 and 
the 25th August, 19&2, respectively, continued:-

(i) "That this House takes note of the serious shortfalls in the target, 
of the Third Five Year Plan and the growing misapprehensions 
in the country about the implemen,tation of the Third Five Year 
Plan." 

(ii) ''That this House takes note of the progress of the Third FiVl' 
Year PLan as indicated in the statement laid on the Table of 
the House on the 22nd August, 1962 and generally approves of 
the measures taken' to ensure its successful implementation." 

The following members took part in the combined debate on the two 
motions:-

( 1) Shri Hem Barua 
(2) Shrimati Ramdulari Sinha 
(3) Shri P. R. Chakraverti 
(4) Shri P. G. Karuthiruman 
(5) Shri Indulal Kanaiyalal Yajnik 
(6) Sbri Vielnva N-at.b PMdey 
(7) Shri Gopal Datt Mengi 
(8) Dr. Pundalilt D. Gaitonde 
(9) Shri Kishen Pattnayak 

(10) Shri A. P. Sharma 



(11 ) Shri Ravindra Varma 
(12) Shri Lalit Sen 
(13) Shri P. K. Vasudevan Nair 
(14) Shri Bhagwat Jha Azad 
(15) Shri Rama Chandra Mallick 
(16) Shri Rameshwar Tantia 
(17) H. H. Maharaja Shri Karni Singhji of Bikaner 
(18) Shrimati Sarojini Mahishi 
(19) Shri P. Muthiah 
(20) Dr. M. S. Aney 
(21) Shri U. M. Trivedi 
(22) Shri S. N. Chaturvedi 
(23) Pandit D. N. Tiwary 
(24) Shri Sivamurthi Swami 
(25) Shri Guizarilal Nanda 

Shri R. R. Morarka replied to the debate. 

The motion referred to at 0) above moved by Shri Nath Pai on the 22nd 
June, 1962, was negatived. 

The motion referred to at (ii) above moved by Shri R. R. Morarka on 
the 25th August, 1962, was adopted. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 28th Augu'st, 1962.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tue.day, August 28, 1962/Bfuldra 6, 1884 (Saka) 

No. 88 
I. Starred Questions 

Starred Questions Nos. 64~57 were orally answered. Replies to 
remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Un starred Questions Nos. 1804--1896 were laid on the Table. 

3. Short Notice Question 

One Short Notice Question regarding Stoppage of Water Supply to Irwin 
Hospital, New Delhi addressed to the Minister of Health was orally 
answered and supplementary questions were answered thereon. 

4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Drugs (First Amendment) Rules, 1962 pub.lished 

in Notification No. G.S.R. 984 dated the 21st July, 1962, under 
su·b-sectlon (3) of section 33 of the Drugs Act, 1940. 

(2) A copy of the Arms Rules, 1962 published in Notification 
No. G.8.R. 987 dated the 28th July, 1962, under sub-section (3) ot 
.section 44 of the Arms Act, 1959. 

(a) A copy of Record of conclusions reached at the Conference of 
State Ministers in charge of Backward Classes held in New 
Delhi on the 26th and 27th July, 1962, on the Report of the 
Scheduled Areas and Scheduled Tribes Commission. 

5. Suspension of Kale 

Shri. Jawaharlal Nehru moved the followin'g motion:-
"That the proviso to Rule 66 of the Rules of Procedure and Conduct 

of Bustness in Lok Sabha in its application to the motions for 
taking into consideration and passin, of the Constitution 
(Thirteenth Amendment) Bill, 1962, anti the State ol Nag.land 
Bill, 1962, be suspended." 

The motIon' was adopted: 
[P.T.O. 
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8. Goverament Bm. 

(1) The Constitution (Th.irteenth Amendmen.t) Bill, 1982-Puled. 

(2) The State of Nagaland BUl, 1982-Un.der Conaideration. 

The motions for consideration of the a.bove two Bills were moved by 
Shri Jawa:harlal Nehru. 

Two amendments for reference of the Bills to Select Committees with 
instructions to report by the 8nt day of the Dext session. were moved by 
Shri Ramchandra Vithal Bade. 

The followinl members took part in tIhe combined debate:-

(1) Shrimati Renu Chakre val tty 
(2) H. H. Maharaja Pratap lteshari Deo 
(3) Slui &. C. J'amir 
(4) Shl'.i P. C. Borooah 
(5) Shri U. M. Trivedi 
(6) Shri Hem Barua 
(7) Shri S. T. Singh 
(8) Dr. Antonio 00laeo 
(9) Shri Gauri Shanker Kakkar 

(10) Shri Ram Sewak Yadav 
(11) Dr. ll. S. Aney 
1(12) Sbri Arun: ChaDdra Guna 
(3) Shri D. Basumatari 
(14) Shri Tulshidas Jadhav 
(15) Shri Ramchandra Vithal Bade 

Shri Jawah&rlal Nehru replied to the debate. 

The amendmenlt. 1m' referenoe .of the Stae rJl Naplud Bill, 1982 to a 
Select Committee, moved by Shri Ramcbandra Vithal Bade was negatived. 

The motion for oon8ideraUon of tthe State of Napland Bill, 1962 was 
adopted. 

The amencl.meRt lor refwence of the Constitution (Tb.irteeRth Amend-
ment) BiR, 1961 to -a Select Oom.mlttee, moved by Shrl Ramcbandra Vithal 
Bade wa. lMIIatiwd. 

On the motion for consideration of the Constitution (Thirteenth Amend-
ment) Bill, 1962, the House divided, Ayes 335; Noes 9. 

The motion was adopted by a majori~ of the total membership of the 
House and .by a majority of not less than two-thirds tJf 'the members 
present aftd votiftK. 

QaU8l!-by-clauae conaider&tiOOI of the Constitution (Thirteenth Amend-
.... ) Bill, lK2 was taken up. 

On an amendment to clause 2, moved -by Ari IIari Vi .... Kamath, the 
House divided, Aye. 29; Noes 294. The atneDdmeat was accordingly 
nesatived. I 

192 



On another amendment to clause 2, moved by Shri Hari Vishnu Kamath, 
the Houle divided, Ayes 42; Noes 281. The amendment was accorc:Uncly 
ne,atived. 

On the motion for adoption of clause 2, the House divided, Ayes 310; 
Noes 9. 

Clause 2 was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the members present 
and voting. 

Clause I, the Enacting Formula and the Long Title were aLso adopted. 

The motion that the Bill ·be passed was moved by Shri Jawaharlal 
Nehru. 

On the motion the House divided, Ayes 313; Noes 5. 

The motion was adopted by a majority of the total membership of the 
House and 'by a majority of not less than two-thirds of 1he members 
presenlt and voting and the Bill was passed. 

(Lok Sabha adjourned till l1 A.M. on Wednesday, the 29th August, 1962.) 
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LOB: BABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

WedneBday, August 29, 1962/Bhadrlt 7. 1884 (Saka) 

NO. 69 
1. Starred Questions 

Starred Question Nos. 667-681 were orally answered. Replies to 
remaining questions W2:'C laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1897-1991. 1993-2002 and 
2004-2010 were laid on the Table. 

~. Obituary Reference 

The Speaker made a reference to the passing away Of Dr. Bakshi Tek 
C.hand who was a member of the Comtituent Ac;.sembly of India and of 
the Provisional Parliament. 

Thereafter members stood in silence for a short while as a mark of 
respect. 

4. Call1nr Attention to Matters of Urrent Public Importance 

(i) Shri Mani Ram Bagri called the attention of the Prime Minister 
to the reported firing by Nepali soldiers on a hut in the Miris police 
station of Darjeeling district on the 24th August, 1962 resulting in the 
death of two Indians. 

The Prime Minister made a statement in regard thereto. 
(ii) Shri S. M. Banerjee called the attention of the Prime Minister to 

the reported missing of an aircraft of the Nepal Royal Airlines with 
Indian Inspector of Accidents, First Secretary of the Indian Embassy, 
Nepal and four others on board. 

The Prime Mini:;ter made a statement in regard thereto. 

5. Papers lald on the Table 
The following papers were laid on the Table:-

(1) A copy of Notification No. F. 70(37)Revi59-Vol. II published in 
Tripura Gazette dated the 10th April, 1962, containing the 
Tripura Land Reven'ue and Land Reforms (Allotment of 
Land) Rules, 1962, under section 198 of the Tripura Land 
Revenue and Land Reforms Act, 1960. 

(2) A copy each of the following Rules under section 296 of the 
In'Come-tax Act, 1961:-

0) The Income-tax (Amendment) Rules, 1962 published in Notifi-
cation No. s.o. 2029 dated the 30th June, 1962. 

Cil) The Income-tax (Second Amendment) Rules, 1962 published 
in Notift.cation No. S.O. 2565 dated the 10th August, 1962. 

[P.T.O. 
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6. Report of Committee on Private Members' Bills and Resolutions 
Shri S. V. Krishnamoorthy Rao presented the Seventh Report of the 

Committee on Private Members' Bills and Resolutions. 

7. statement by Minister Of Steel and Heavy Industries 

The Minister of Steel and Heavy Industries made a statement regarding 
distribution of G.C. Sheets. 

8. Government Bill-Passed 

The State of Nagaland Bill, 1962 

Clause-by-clause consideration: of the Bill was taken up. 

Clauses 2 to 6, 8 to 22, 24 to 30, 32, 33 and the Schedule were adopted. 

Clauses 7, 23 and 31 were adopted as amended. 

Two amendments to clause 1 moved by Shri Hari Vishnu Kamath were 
ruled out of order. 

Clause 1 was adopted. 

The Enacting Formula and the Long Title were also adopted. 

The motion that .the Bill, as amended, be passed was moved by 
Shri Jawaharlal Nehru. 

The motion was adop!cd and the Bill, as amended, was passed. 

9. Government Bill-Under COnsideration 

The Land Acquisition (Amendment) Bill, 1962 

Discussion on the motion for consideration of the Bill and amendments 
thereto moved on the 21st August, 1962, continued. 

Shrimati Sarojini Mahishi concluded her speech. 

Shri S. K. Patil replied to the debate. 

The amendment for circulation! of the Bill for the purpose of eliciting 
opinion thereon by the 30th November, 1962, moved by Shri Rajendranath 
Barua was negatived. 

(Lok Sabha adjourned at 1.55 P.M. and reassembled at 2.30 P.M.) 

On the amendme:llt for reference of th,! Bill to a Select Committee with 
instructions to report by the first day of 'the next session, moved by Shri 
Homi F. Daji, the House divided, Ayes 41; Noes 150. The amendment 
was accordingly negatived. 

The motion for consideration was adopted and clause-by-elaUSe consi-
deration was taken up. 

Four amendments to clause 2 were ruled out of oroer. 

Consideration of clause 2 was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 30th August, 
1962.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedin,gs] 

Thursday, August 30, 1962/Bhadra 8, 1884 (Saka) 

No. '70 

1. Starred Questions 

Starred Questions Nos. 697-707, 709, 710, 712 and 715 were orally 
answered. Replies to remain,jng questions were laid on the Table. 

2. UDStarred Questions 

Replies to Unstarred Questions N(),~. 2011-2072 were laid 011 the Table. 

3. Calling Attention to Matters of Urgent Public Importance 

(i) Shri Prakash Vir Shastri called the attention of the Minilter of 
Defence to the reported violation of Indian airspace by Pak18tani aircraft 
in Tripura on the 27tih August, 1962. 

The Minister of Defence made a statement in regard thereto. 

(ij) Shri P. R. Chakravarti called the atten,tion of the Minister at Labour 
and Employment to the accident at South Bullihari Colliery on the 24th 
August, 1962 resulting in the death of six workers. 

The Minister of Labour made a statement in regard thereto. 

4. Papers laid on tile Table 

A copy each of the following papers was laid on the Table:-
(i) The Scrap Committee Report, 1962. 
(ii) Govemmel1ot Resolution No. SC(B)-20(2)i62, dated the 27th 

August, 1962, containing decisions on the above Report. 

5. Report of Committee on Absence of Members 

Shri Mulchand Dube presented the Second Report of the Committee 
on Abaence of Members from the Sittin·gs of the House. 

6: Statement by Deputy Minister of lnformaUon and BroadDastlq 

The Deputy Minister of Information and Broadcastir.og made a state-
ment correcting the reply given on the 22nd June, 1962 to a supplementary 
by Shri Hem Barua on Starred QuestiQn No. 1628 regaroing A.I.R. Broad-
cast.<; to Latin American countries to counteract anti-Indian broadcasts by 
China. 

(P.T.O. 
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7. Government BJ.Us.--lntrodueec1 

(1) The Con6titution (Fourteenth Amendment) Bill, 1962. 
(2) The Oil and Natural Gal Commiuion (Amendment) Bill, 1962. 

8. Government BIll-Passed 

The Land Acquisition (Amendment) Bill, 1962. 

Clause-by-clause consideration of the Bill continued. 

On two amen.dmentato clause 2 the House divided, Ay .. ~; Noes 141. The 
amendments were accordingly negatived. 

Clauses 2 to 4 were adopted as ameDded. 

New clauses 3A and 3B were adopted. 

Clause 5 waa ad9Pted. 

New clause lA was adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that th~ Bill, 811 amended, be pauecl wall ~d by 
Shl'i S. K. Pati!. 

The following members took part in the debate:-

( 1) Shri Maha.vir Ty&&i 
(2) Shri C. K. Bhattaoharyya 
(3) Sluimati Renuka Ray 
(4) Dr. M. S. Aney 
(5) Shri Narendra Singh Mabida 
(6) Shri Romi F. Daii 
(7) Shri K. 1.. Balmiki 
(8) Shri, S. K. Patil 

The motion was adopted and the Bill, as amended, was passed. 

9.statemeDt 1'8: Chan,. in GoftnuDIM ..... 

The Minister of Parliamentary Mairs made a statement re,ardin, certain 
ohang1!S in the Government busilness for the current week. 

(Lok Sabha adjourned till 11 A." OIl I'riday, the Ilst Aattat, 1-.> 
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LOK SABRA 

BULLETIN-PART I 

[Brie.! Record of Proceedings] 

Friday, AuguS" 31, 1962/Bhadra 9, 1884 (Saka) 

No. 71 

1. Starred Questions 

Starred QUf><;tions Nos. 721-732 and 734 were orally answered. Heplies 
to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 2073-2088 and 2090-2143 were laid 
on the Table. 

~. Short Notice Question 

One Sh:>rt Notice Question regarding Crop Situation in Eastern U.P. on 
account of Floods addressed to the Minister of Food and Agriculture was 
orally answered and supplementary questions were answered thereon. 

4. Calling Attention to Matters of Urgent Public Importance 

(i) Shri Mani Ram Bagri called the attention of the Prime Minister to 
the reported attack by Pakistanis on refugees coming from Rajshahi. 

The Prime Minister made a statement in regard thereto. 

(ii) Shri Yogendn Jha called the attention of the Minister of Railways 
to the reported premature winding up of its work by the Dumraon Railway 
Accident Inquiry Commission. 

The Minister of Railways made a statement in regard thE-reto. 

5. intimation Re: Conviction of Member 

The Speaker informed the House that he had received intimation from 
the Commissioner of Police Madras that Shri P. Sivasankaran. 
Member, Lok Sabha, was convi~ted on the 28th August, 1962 by the Chief 
Pres~dency Magistrate Egmore, Madras and sentenced to undergo simple 
imprisonment for thre~ months under Section 143 of the Indian Penal Code 
and Section 7(b) of the Criminal Law Amendment Act. 

[P.T.O. 
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6. Suspension of Member 

Shri Ram Sewak Yadav was suspended from the service of the HOWle 
for one week. 

7. Statement Be: Government BusIness 

The Minister of Parliamentary Affairs made a statement regarding the 
Government business for the week commencing the 3rd September, 1962. 

8. Government B1U-lD.troduced 
The Industries (Development and Regulation) Amendment Bill, 1962. 

9. Government Bill-Under Consideration 

The Reserve Bank of India (Amendment) Bitt, 1962 

The motion for consideration of the Bill was moved by Shri Bali Ram 
Bhagat. 

The following members took part in the debate:-
(1) Shri Prabhat Kar 
(2) Shri V. B. Gandhi 
(3) Shri Yashpal Singh 
(4) Shri R. R. Morarka 
(5) Shri Ram Ratan Gupta 
(6) Shri Sham La! Saraf 
(7) Shri Harish Chandra Heda 
(8) Shri T. Abilul Wahid (Speech unfinished). 

The discussion was not concluded. 

10. Motion RIl: Seventh Report of Committee on PriYate Members' Bills and 
Betlelutions 

Shri Hem Raj moved the following motion:-
"That this House agrees with the Seventh Report of the Committee 

on Private Members' Bills and Resolutions presented to the 
House on the 29th August, 1962." 

The motion was adopted. 

11. Private Members' Bllh-Introdueed 

(1) The Constitution (Amendment) Bill, 1982 (lMertion of new Article 
155A and amendment of Article 167) by Shri Tika Ram Paliwal. 

(.2) The Delhi Land Reforms (Amendment) Bill, 1962 by Shri Naval 
Prabhakar. 

(3) The Constitution (Amendment) Bill, 1962 (Amendment of Article 
343) by Shri C. K. Bhattacharyya. 

12. Private Member's Bill-Withdrawn 

The Code of Civil Procedure (Amendment) Bill, 1962 (OnUs.ion of lec· 
tion 87B) by Shti M.L Dwivedi. 

Shri M. L. Dwivedi concluded his speech on the motion for consideration 
'Of the BiU moved on the 17th August, 1"2. 

An amendment for reference of the Bill to a Select Committee with ins-
tructions to report by the last day of the first week of the next session was 
mO¥ed by Shri G. Yallamanda Reddy. 



The following members took part in the debate:-
(1) Shri G. Yallamanda Reddy 
(2) Shri Hem Raj 
(.3) Dr. M. S. Aney 
~4) Shri Gauri Shanker Kakkar 
(5) Shri Raghunath Singh 
(6) Shri Sheo Narein 
(7) Shri C. K Bhattacharyya 
(8) Shri Tika Ram Paliw.l 
(9) Shri Sinha san Singh 

(10) Shri Asoke K. Sen 

Shri M. L. Dwivedi replied to the debate. 

The amendment for reference of the Bill to a Select Committee was 
negatived. I 

The Bill was withdrawn by leave of the House. 

13. Calling Attention to Matter of Urgent P~bllc Importance 

Shri Mani Ram Bagri called the attention of the Miniliter of Railways 
to the head-on collision between the Delhi bound 46 Down Pathankot Jants 
Express and Dehra Dun bound 41 Up Mussoorie Ex.press near Telhari 
Bhasurg station on the 30th August, 1962 resulting in injuries to 66 persons. 

The Minister of Railways made a statement in regard thereto. 

14. Adjournment Motion 

The Deputy Speaker withheld his consent to the moving of an adjourn-
ment motion ,given notice of by Shri S. M. Banerjee and Shri Indrajlt Gupta 
regar~he Railway accident mentiOned in paragraph 13 above 

IVotion Be: Joint Committee on Private Member's Bill-Adopted 

'Illit' Indian Marine Insurance Bill, 1959 by Shri M. P. Bhargava. 
The motion for conwrrence in the recommendation of Rajya 

for reference of the Bill to a Joint Committee of the Hous~s was 
by Shri Diwan Chand Sharma. 

The following members took part in the debate.-
(1) Shri Raghunath Singh 
(2) Shri Bl'aj Behari Mehrotra 
(3) Sbri Gauri Shanker Kakkar 
(4) Shri S. M. Banerjee 
(5) Shri Sidheshwar Prasad 
(6) Shri Sham La! Saraf 
(7) Dr. M. S. Aney 
(8) Shri NarendTa Singh Mahida 
(.9) Shri Mahavir Tyagi 

(10) Shri Bali Ram Bhagat. 

Sabhs 
moved 
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The motion was adopted as follows:-

"That this House concurs in the recommendation of Rajya Sabha 
that the House do join in the Joint Committee of the Houses 
on the Bill to codify the law relating to marine insurance by 
Shri M. P. Bhargava, and resolves that the following membera 
of Lok Sabha be nominated to serve on the said Joint Com-
mittee, namely-

(1) Shri C. R. Basappa 
(2) Shri Bali Ram Bhagat 
(3) Pandit M. B. L. Bhargava 
(4) Shri Morarji Desai 
(5) Shri Himmatsinhji 
(6) Shri E. K. Imbichibava 
(7) Shri A. Jayaraman 
(8) H. H. Maharaja Shri Karni Singhji of Bikan.r 
(9) Shri L. D. Kotoki 

(10) Shri Nanubhai N. Patel 
(11) Shri. Raghunath Singh 
(12) Shri Raj Bahadur 
(13) Shri Shivram Rango Rane 
(14) Shri M. Thirumala Rao 
(15) Sardar Arnar Singh Saigal 
(16) Shri S. C. Samanta 
(17) Shrimati Tarkeshwari Sinha 
(18) Shri U. M. Trivedi 
(19) Shri Vishram Prasad, and 
(20) Shri Diwan Chand Sharma." 

16. Private Member's Bill-Under Consideraf.ion 

The Constitution (Amendment) Bill, 1962 (Amendment of Article 226) 
by Shri Diwan Chand Sharma. 

The motion for consideration of the Bill was moved by Shri Diwan 
Chand Sharma. Shri Sharma's speech was not concluded. 

17. BaH-an-Hour Discussion on Matters Arising out 01 Answer to Question 

Shri Vidya Charan Shukla raised a half-an-hour discussion on points 
arising out of the answer given on the 17th August, 1962 to Starred 
Question No. 371 regarding royalty on minerals in Madhya Pradesh. 

Shri C. Subramaniam replied to the discussion. 

(Lok Slbha adjourned till 11 A.M. on Monday, the 3rd September, 1962.) 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

M0nd41/. September 3, 1962/Bhadr4 12, 1884 (Sake) 

No. 73 

1. Starred QaestloD8 

Starred Questions Nos. 743, 7"- 746-760 and 782 were orally answered. 
Replies to remaining Questions were laid on the Table. 

2. Uutarred Qaesticms 

Replies to UnstBrred Questions Nos. 2144-2154, 2156-2190 and 21f2-
2209 were laid on the Table. 

3. Short Notice QaesUODI 

Reply to a Short Notice Question addressed to the Minister of Steel and 
Heavy Industries regarding Heavy Engineering Project, Hatia was laid on 
the Table, the Member being absent. 

One Short Notice Question addressed to the Minister of Steel and 
Heavy Industriel regarding Bhilai Steel Plant was orally answered and 
supplementary questions were answered thereon. 

4. CaIUn, Attention to Matters of U .... ent Public ImportallCe 

(1) Shri Homi F. Daji called the attention ot the Prime Minister to the 
repOrted. killing of two Indians by the Pakistani armed raiders near the 
Piasbari border post in West Bengal, on the 28th August, 1962. 

The Minister of State tor External Mairs made a statement in reprd 
thereto. . 

(it) Shri Indrajit Gupta called the attention of the Minister ot Educa-
tion to the reported statements made at Djakarta by Shri G. D. Sondhi, 
Senior Vice-President of the Asian Games Federation and the reactions 
expreSSed thereto by the Indonesian Government. 

The Minister of Education made a statement in regard thereto. 

5. State.. by MlDlster of State for £Sternal Main 
The Minister of State for External Mairs made a statement regarding 

the establishment of 30 new posts in Ladakh by the Chinese troops. 

[P.T.O. 
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6. Fapen LUI 011 tile Table 
The following papers were laid on the Table:-

(1) A copy of Notifl<:ation No. 3f1'''''"AJ:tfL published in Manipur 
Gazette dated the 22nd June, 1962 containing the' Mani.pur 
Children Rules, 19620, under sUlb-section (8) of section 59 ot the 
Children ACt, 1960. 

(2) A copy of the Geneva Conventions (AJleignment of Legal Prac-
titioners) Rules, 1962 published in Notification No. S.R.O. 222 
dated the 25th August, 1962, under section 19 of the Geneva 
Conventions Act, 1980. 

(3) A copy of the Mineral Concession (Fourth Amendment) Rules, 
1962 published in Notification No. G.S.R. 1076 dated the 11th 
August, 1962, under sUlb-section ,(1) of section 28 of the Mines 
and Minerals (RegWlation and Development) Act, 1957. 

7. M~ frOm Itaj,. Saltha 

Secretary reported the following messages trom Rajya Sabha:-

(i) That at its sitting held on the 30th August, 1962, Rajya Sabba had 
agreed without any amendment to the Atomic Energy Bill, 
1962, passed by Lok Sabha on the 20th August, 1962. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Saibha in regard to the Appropriation (No.4) Bill, 1962, passed 
by Lok Sabha on the 21st August, 1962. 

(iii) That Rajya Saibha had no recommendations to make to Lok 
Babha in regard to the Appropriation (Railways) No. 4 Bill, 
1982, passed by Lok Sa:bha on the 21st August, 1962. 

8. GoveJ'llJDeDt BDl5-lD.trod.ucecl 

(1) The Electricity (Supply) Amendment Bill, 1962. 

(2) The Warehousing Corporations Bill, 1962. 

9. Governmeat BiIl8-Puaed 

(i) The Re.erve Bank of IMia. (AmeNf.m.ent) Bin, 1962. 

Discusaion on the motion for consideration of the Bill moved on the Slit 
AulUst. 1962, continued. 

Shri T. Abdul Wahid concluded his speech. 

Shri Bali Ram Bhagat replied to the debate. 
The motion for consideration was adopted and clauae .. by-clause considera-

tion was taken up. 

Clauses 2 to 7 were lldopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by 8hri Bali Ram Bhagat. 
The motion was adopted and the Bill was passed. 
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(ii) The B4nktnQ Compmia (AmeMment) mA, 1982. 

The motion for consideration of the Bill w,as mOVed by Shri Bali Ram 
Bhagat. . ( 

The following members tOOK part in the debate:-
(1) Shri Prabhat Kar 
(2) Shri U. M. Trivedi 
(3) Shri R. R. Morarka 
(4)Shri Gauri Shanker Kakkar 
(5) Shri Sudh,ansu Bhushan Das 
(6) Shri Deorao Shioram Patil 

Shri Bali Ram Bhagat replied to "the debate. 

The motion for consideration was adopted \Dd claqjle-by-clauae consi-
deration was taken up. 

Clauses 2 to 8 were adopted. 
Cl'ause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed ,vas moved· by Shri Bali Ram Bhagat. 

The following members took part in the debate:-

.. (1) Shri Prabhat Kar 
(2) 8hri Bali Ram Bhagat 

The motion was adopted and- the Bill was passed. 

10. Govemmeat BU~der CODSideraUoD 

The Suga.rea.ne Control (A.d:ditioMl Powers) Bill, 1962. 

The motion for consideration of the Bill was moved ,by Shri S. K. Patil. 

An amendment for circulation of the Bill for the purpose of elicltinl 
opinion thereon Iby the 30th October, 1962 was moved by 8hri 8. M. Banerjee. 

An ,amendment for reference of the Bill to a Select Committee with ins-
tructions to report by the last day of the ftrst week of the next seasion was 
moved by Shri Tridib Kumar Chau~uri. 

The following members took part in the debate:-
(1) Shri G. Yallamanda Reddy· 
(2) Shri Ajit Prasad Jain 
(3) Shri Mallavir Tyagi I • (4) Shri TricUb Kumar Chaudburi 
(5) Shri Bishw,a Nath Roy ,. 
(6) 8hri S. M. Banerjee 
(7) Shri Bibhui\. Mishra 
(8) Shri Vishram Prasad 
(9) Dr. Panjabrao S. Deshmukh • 

• [P.T.O . 



(10) Shri Gauri Shanker Kakkar 
(11) 8hri Kashi Nath Pandey 
(12) Shri A. M.· Thomas 
( 13) Shri Sinhasan Singh 
(14) Shri D. D. Purl 
(15) Shri Sheo Narain 
(16) Pandit K. C. Sharma 
(17) Shri Lahri Singh. 

Shri S. K. Patil replied to the debate. 

The discussion was not concluded. 

11. Report of 8ulness Advbory Committee 

Shri Shivram Rango Bane presented the sixth Report of the Business 
Advisory Committee. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 4th September, 1962). 
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LOR SABRA 

BULLETIN-PART I 

[Brief Record of ProceedincsJ 

Tueadall, SeptembeT 4, 1982/Bhad1'a 13, 1884 (Saka) 

No. 11 

1. Oath or AIlrmaUGIl 

Shri N. G. Ranga made and subscribed the oath in English and took his 
seat in the House. 

2. SUUTei Qu~ 

Starred Questions Nos. 787-788, 770-773, 776-777, 779-781 and 784-786 
were orally answered. Replies to remaining questions were laid on the 
Table. 

S. Uutarred QuesUoDs 

Replies to Unstarred Questions Nos. 2210-2251, 2253-2254, 2258-2.281 
Were laid on the Table. 

4. Short Notice QuestioDS 

Two Short Notice Questions regarding 'Two Indians killed in a raid by 
the Nepalese Forces' and 'Washing away of Sikkim bridges' addressed to 
the Prime Minister and Minister of Defence respectively were orally 
answered and supplementary questions were answered thereon. 

5. CaUlDc Attentiou to Ma~ of UlPDt Public Importance 
(i) Shri P. C. Borooah called the attention of the Prime Minister to the 

reported shooting of Mr. Panting Phom, a member of the Interim Body 
of Nagaland on the 29th August, 1962. 

The Prime Minister made a statement in regard thereto. 
(ii) Sardar Buta Singh called the attention of the Prime Minister to 

the reported removal of Indians trom the Portuguese colony of Mozambique 
in contravention of the Agreement signed by the Government of India 
with the Portuguese Government. 

The Minister Of State for External Affairs made a statement in regard 
thereto. 

(iii) Shrt Indrajit Gupta called the attention of the Prime Minister to 
the attack on the Indian Embassy at Jakarta on 3rd September. 1982 by 
a crowd of 20,000 Indonesians resulting in extensiVe damage to property. 

The Prime Minister made a statement in regard thereto. 
[P.T.O. 



6. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers:-
(i) Chinese Note dated the 4th August, 1962. 

. (ii) Government of India's reply dated the 22nd August, 1962. 
(ill) Government of India's note dated the 22nd August, 1962. 

(2) A statement on ftood situation in the country. 

(3) A copy of the Cotton Control (Amendment) Order, 1962 pub-
lished in Notification No. G.S.R 1071 dated the 11th August, 
1962, under sub-section (6) of section 3 of the Essential Com-
modities Act, 1955. 

(4) A copy each of the following papers:-

(i) (a) Annual Report of the Hindustan Photo Films Manufac-
turing Company Limited, Ootacamund, for the year 1961-62, 
along with the Audited Accounts and the conunents of the 
comptroller artd Auditor General thereon, under sub-section 
(1) of section 619A of the Companies Act, 1956. 

(b) Review by the Government on the working of the above 
Company. 

(ii) Report of the Organisational Committee for Small Scale Indus-
tries. 

(5) A copy each of the following Rules under sub-section (3) of sec-
tion 37 of the Apprentices Act, 1961:-

(a) The Central Apprenticeship Council Rules, 1962 published in 
Notification No. G.S.R. 608 dated the 28th April, 1962. 

(b) The Apprenticeship Rules, 1962 published in Notification No. 
G.s.R 1134 dated the. 28th August, 1962. 

(6) A copy each of the following papera:-

(a) Report on the accident in the Sitanala Colliery on the 19th 
July, 1962. 

(b) Statement regarding ratification by the Government of India 
of the Instrument for the Amendment of the Constitution of 
the International Labour Organisation, 1962. 

7. MeBSq'es from RaJ7a 8uu 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 3rd September, 1962, Rajya Babha 
had passed without any amendment the Constitution 
(Thirteenth Amendment) Bill, 1962, passed by Lok Sabha on 
the 28th August, 1962. 

(ll) That at its sitting held on the 3rd September, 1962, Rajya Sabbs 
had agreed without any amendment to the State of Nagaland 
Bill, 1962, passed by Lok Sabha on the 29th Augwt, 1962. 
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• 8. Leave,of AbeeDoe 

The following members. were granted leave of absence from the sittings 
of the House f'F the periods mentioned against each:-

~ 

(1) Shri F. P. Gaekwad 1st June to 22na June, 1962. 

(2) Shri Rananjaya Sinh 

1(3) Shri Joachim Alva 

( .. ) Shri Panampilli 
Menon 

Govinda 

(5) Shri Ghyasuddin Ahmed 

(6) Shri A. K. Gopalan 

(7) Dr. Panjabrao S. Deshmukh 

(8) Shri Kamalnayan Bajaj 

(First Session) 

6th August to 7th September, 1962. 
(Second Session) 

4th June to 20th June, 1962. 
(First Session) 

7th May to 13th June, 1962. 
(First Session) 

26th April to 18th June, 1962. 
(First Session) 

3rd May to 22nd June, 1962-
(First Session) 

6th August to 7th September, 1962. 
(Second Session) 

6th August to 20th August, 1962. 
(Second Session) 

6th August to 7th September, 1962. 
(Second Session) 

(9) Sardar Surjit Singh Majithia 18th August to 6th September, 1962. 
(Second Session) 

(10) Lt. Col Maharajkumar Dr. 
Vijaya Ananda of Viziana-
pram 

(11) Shri Nath Pai 

(12) Shrimati Shakuntala Dev! 

9. Governmw BtU-Introduced 

1Mh August to 7th September, 1962. 
(Second Session) 

14th August to 7th September, 1962. 
(Second Session) 

1st June to 22nci June, 1962. 
(First Session) 

6th August to 7th September, 1962. 
(Second Session) 

The Converts Marriage Dissolution Bill, 1962. 

10. Motion Be: Sixth Report of BwdD_ Advilor)' Committee 
Shri Satya Narayan Sinha moved the following motion:-

"That thia House agrees with the Sixth Report· of the Business Ad-
visory Committee presented to the House on the 3rd Septem-
ber, 1962." 

The DlOtion was adopted. 
[P.r.o. 



• 11. GoTemmeDt Bill-PUled , 
The Sugarcane Control (Additional POlDer.) Bitt. 1962. 
Discussion 10n the motion for consideration of the Bill and amendments 

th 'n-eto moved on the 3rd September, 1962, continued. 

On the amendment for circulation of the Bill for the purpose of eliciting 
opinion. thereon by the 30th October, 1962, moved by 8mi S. M. Banerjee, 
the House divided, Ayes 45; Noes 248. The amendment was accordingly 
negatived. 

The amendment for reference of the Bill to a Select Committee with in-
structions to report by the last day of the first week of the next seasion, 
moved by Shri Tridib Kumar Chaudhuri was also negatived. 

Th,~ n:ction for consideration was adopted and clause-by-clause considera-
tion was taken up. 

On an amendment to clause 2 moved ,by 8mi Hari Vishnu Kamath, the 
House divided, Ayes 34; Noes 182. The amendment was accordingly nega-
tived. 

Clause 2 was adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted.. 

The motion that the Bill :be passed was moved by Shri S. K. PaW. 

The motion was adopted and the' Bill was passed. 

12. Govel'lUDent ~aIIed 

The Constitution (Fourteenth Amendment) BiU, 1962. 

The motion. for consideratioo of the Bill was moved by Shri La! Bahadur 
Shastri. 

The following members took part in the debate:-
(1) Shri Dasaratha Deb 
(2) Choudhury Brahm Perkash 
(3) Dr. Antonio Colaco 
(4) Shri R. Keishing 
(5) Shri P. R. Chakraverti 
(6) Shri Ramchandra Vithal Bade 
(7) Shri Lalit Sen 
(8) Shri Surendranath Dwivedy 
(9) Shri Amar Nath Vidyalankar 

(10) Shri Frank Anthony 
(11) Shri Naval Prabhakar 
(12) Dr. M. S. Aney 
(13) Shri Prakash Vir Shastri 

Shri Lal Bahadur Shastri replied :to the debate. 
On the motion for consideration of the Bill, the House divided, Ayes 2W1; 

Noes Nil. 



The motion was adopted by a majority of the total mernlbership of the 
House and by a majority of not less than two-.thirds of the members present 
and voting. I 

ClIJUBe-by-clause consi.deration was then taken up. 

On the motion tor adoption of clause 2, the House divided, Ayes 2~; 
Noes Nil. ' 

Clause 2 was adopted by a majority of the total membership of the House 
and by a majority of not less than two-thirds of the members present and 
votUlg. I 

On an amendment to clau!M! 3, the HOuse divided, Ayes 33; Noes 286. The 
amendment was accordingly negatived. 

On the motion for adopti.on of clause 3, the House divided, Ayes 297; 
'Noes 2. ' 

Clause 3 was adopted by a majority of the total membership of the House 
and by a majority of not less than two-tllirds of the members present and 
voting. 

On an amendment to clause 4, the House divided, Ayes 22; Noes 292. 
The amendment was accordingly negatived. 

On another amendment to clause 4, the House divided Ayes 23; Noes 291. 
The amendment was accordingly negatived. 

An amendment to clause 4 was adopted. 

On the motion for adoption of clause 4. as amended, the House divided, 
Ayes 295; Noes Nil. 

Clause 4, as amended, was adopted ,by a majority of the total member-
ship of the House and by a majority of not less than two-thirds of the mem-
bers present and voting. 

On the motion for adoption of clauses 5 to 7, the House divided, Ayes 298; 
Noes Nil. 

Clauses 5 to 7 were adopted by a majority of the total membership of 
the House and by a majority of not less than two-thirds of the member. 
present and voting. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill as amended be passed was moved by 8hri La! 
Bahadur Shastri. 

On the motion the House divided Ayes 293; Noes NiL 

The motion was adopted by a majority of the total membeuhip of the 
House and ,by a majority of not less than two-thirds of the members present 
and voting and the Bill was passed. 

[P.T.O. 
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13. lIalf-an-hoar J)ItIcaadon _ Matten arIIID&' oat oJ AJIIWer to Qaeltkla 

Shri Inder J. Malhotra raised a half-an-hour diSCUlsion on points arising 
out of the answer given on the 7th August, 1962 to Starred Question No. 58 
regarding food production. 

Shri S. K. Patil replied to the ctiseus8ion. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 5th September, 1962). 

Jll 
GIPND-LS 1-1111 (D) LS--4-9-82-'111O. 

M. N. KAUL, 
Secretary. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings) 

Wednesday, Septembe1" 5, 1962/Bhadra 14, 1884 (Salca.) 

No.U 
1. Oath or AllrmaUon 

Shri Lal' Shyamshah made and subscribed the oath in Hindi and took 
his seat in the House. 

Starred QUestions Nos. 791-793, 793-A, 794 and 797-804 were orally 
answered. Replies to remaining questions were laid on the Table. 

3. Unstarred QuestlOll8 

Replies to Unstarred Questions Nos. 2262-2366, 2388-2371. 2371-A, 
2371-B, 2MI-C, 2371-D, 2371-E, 2371-F, 2371-G, 2371-H, 2371-1, and 2371-.T 
were laid on the Table. 

4. Measace from Rajya &abba 

Secretary reported a message from Rajya Babba that at its aittin, held 
on the 3rd September, 1962, Rajya Sabha had agreed without any amend-
ment to the Assam Rifles (Amendment) Bill, 1962, pulled by Lok Babha on 
the 7th August, 1962. 

5. Report or Committee on Private Memlten' BUIs aDd Belllutloll5 

Shri S .. V. Krishnamoorthy Rao preaepted the Eighth· Report of the Com-
mittee on Private Members' Bills and Resolutions. 

6. Suspension of Member 

Shri Bhupendra Narayan Mandai was suspended from the service ot the 
House for the remaining period of the session. 

7. OoVemmeat Bt1Is--PaIIed 

(i) The Oil and Natural Ga. CommiOion (AtMftctment) BiU, 11162. 
The motion tor consideration ot the Bill was moved by Shri R. M. 

Hajarnavis. 

The following members took part in the debate:-
(l)8hriN. G. Ranga 
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(2) Shri Ghanshyamlal Oza 

(3) Shri Vishram Prasad 

(4) Shri P. Venkatasubbaiah 

(5) Shri V. B. Gandhi 

(6) Sardar Iqbal Singh. 

The motion for conaideration was adopted and c1ause-by-dllU8e consi· 
deration was taken up. 

Clauses 2 to 5 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved· by Shri R. M. Hajamavis. 

Shri Abdul Ghani Goni took part in the debate. 

The motion was adopted and 'the Bill was passed. 

(it) The Industries (Development and Regulation) Amendment SUL, 1962. 

The motion for consideration of the Bill was moved by Shri K. C. Reddy. 

The following members took part in the debate:-
(1) Shri S. M. Banerjee 

(2) Shri T. H. Sonavane 

(3) Shri Ramchandra Vithal Bade / 

(4:) Shri Ram Ratan Gupta 

(5) Siu'i Jashvant Mehta 

(6) Shri Sinhasan Singh 

(7) Shri Gauri Shanker Kakkar 
(8) Shri Sham La} Saraf 

(9) Shri Tulshidas Jadhav 

Shri K. C. Reddy replied to .the debate. 

The motion for conaideration was adopted and c1ause-by-clause considera· 
tion was taken up. 

Clause 2 was adopted. 

Clause I, the Enacting Formula and the Long Title were alllO adopted, 

The motion that the Bill be passed was moved by Shri K. C. Reddy, 

j The motion was adopted ana the Bill wall passed . 

. Motion Be: Joint Committee on Government Bill-Adopted 

The Limitation BiLL, 1962 

The motion for concurrenCe in the recommendation of Rajya Babbs for 
. reference of the Bill to a Joint Committee of the Houses was moved bY 
Shri Bibudhendra Misra. 
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The motion was adopted as tollows:-

"That this House concurs in the recolDDl'elldation of Rajya Sabb. that 
the House do join in the Joint Committee of the Houses on the 
Bill to consolidate and amend the law for the limitation of 
suits and other proceedings and for purposes connected there-
with, and resolves that the following members of Lok Babha 
be nominated to serve on the said Joint Committee, namely:-

Shri A Shanker Alva, Shri Frank Anthony, Shri Ramchandra Vithal 
Bade, Shri Rajendranath Barua, Shri Panna Lal BarupaI, 
Shri J. B. S. Bist, Shri P. C. Borooah, Shri Sachiridra 
Chaudhuri, Shrj Tridib Kumar Chaudhuri, Shri Romi F. 
Daji, Shrimati Subhadra Joshi, Shri M. K. Kumaran, Shrimati 
Sangam Laxmi Bai, Shri Dwarkadas Mantri, Shri Gopal Dutt 
Menli, 8hri K. L. More, Shri P. Muthiah, Shri S. Osman Ali 
Khan, Shri Vishwa Nath Pandey, Shri Man Sinh P, Patel, 
Shri Bhola Raut, Shri Asoke K. Sen, Shri Bishen Chander 
Seth, Shrimati Ramdulari Sinha, Shri Pravinsinh Natavarsinh 
Solanki, Shri Amar Nath Vidyalankar, Shri Virbhadra 5mBh, 
Shri N. M. W1idia, Shri T. Abdul Wahid and Shri Bibudhendra 
Misra." 

iI. DIscussion on Matter of Urrent PubUc Importance older Rule 193 

Shri Mani Ram Bagn raised a discussion on the situation arising out of 
floods in Assam, Bihar and Uttar Pradesh as indicated in the statement laid 
on the Table of the House on the 27th August, 1962. 

The following members took part in the debate:-

(1) Shri Bhagwat Jha Azad 
(2) Shri S. M. Banerjee 
(3) Shri Sinhasan Singh 
(4) Sh.ri Hem Barua 
(5) Shri Jai Bahadur Singh 
(6) Shrl' Nagendra Pr,asad Yadav 
(7) Shri P. C. Borooah 
(8) Shri Yashpal Singh 
(9) Shri G. G. Swell 

(10) Shri Kashi Nath Pandey 
(11) Shri Kamal Nath Tiwari 
(12) Swami Rameshwaranand 

The discussion was not concluded. 

10. lnUmation Re: Arrest and Beleue of Member 

The Speaker informed the House that he .had receiv~d intimation from 
the Magistrate, First Class, Purulia, that Shrl Bhajaharl Mahato, ~ember, 
Lok Sabha was taken into custody on the 30th July, 1962, under section 302, 
Indian Pe~al Code and was released on bail on the 4th August. 1962. 

[P.T.O. 



11. Ball-an-Boar d_1IISlon oa Mattera Arillbal oat 01 ADnren to Qaedoa 
Shri Prakash Vir Shastri raised a half-an-hour discussion on points aris-

ing out of the answer given on the 13th August, 1982 t.o Starred Question 
No. 232 regarding Pakistani infiltration in Assam. 

Shri B. N. Detar replied to the diBcualion. 

(Lok Sabha adjourned till 11 . A.M. on Thursday, the 6th September, 
1982). 
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LOIt SABDA 

BULLETIN-PART I 

[Brie! Record of Proceedings] 

Thursday, September 6, 1962/Bhadra 15, 1884 (Sa1ca) 

No. 75 

1. Starred QaestioDl 

Starred Questions Nos. 820, 822.-828, and 83~7 were orally answered 
Replies to remaining questions were laid on the Table. 

2. Unstarred QaesttoDl 

Replies to Unstarred Questions Nos. 2372-2436, 2438-2463 and 2463-A 
and the statement by the Minister of Home Affairs correcting the reply to 
Unstarred Question No. 2164 on the 3rd September, 1962 were laid on the 
Table. 

3. Obituary Relereaee 
The Speaker made a reference to the passing away of Shri V. K. Vidya-

lankar Koratkar who was a member of the Second Lok Sabha. 

Thereafter members stood in silence for a short while as a mark of 
respect. 

4. Call1D.. AttenUon to Matter of Ur .. ent PubUc Importa.nee 

Shri Mani Ram Bagri called the attention of the Minister of Railways to 
the rail accident on the 1st September, 1962 near Junnerdeo station of the 
Central Railway resulting in the death of 4 persons and injuries to others. 

The Deputy Minister of Railways made a statement in regard thereto. 

5. Papers LaId on the Table 

The following papers were laid on the Table:-

(1) A copy of the Finance Accounts of the Central Government for 
the year 1960-61. 

(2) A copy each of the following Rules under sub-section (3) of sec-
tion 28 of the Public Debt Act, 1944:-

(a) The Public Debt (Second Amendment) ,Rules, 1962 published in 
Notification No. G.S.R. 1095 dated the 25th August, 1962. 

(b) The Public Debt (Compensation Bonds) Second Amendment 
Rules, 1962 published in Notification No. G.S.R. 1096 dated the 
25th August, 1962. 

(c) The Public Debt (Annuity Certificates) Second Amendment 
Rules, 1962 published in Notification No. G.s.n. 1097 dated 
the 25th August, 1962. 

fP.T.O. 
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(3) A copy each of the following papers:-
(i) Annual Report of the Hindustan Machine Tools Limited, 

Bangalore, for the year 1961-62 along with the Audited 
Accounts and the comments of the Comptroller and Auditor, 
General thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

,tiO Review by the Government on the working of the above Com-
panY. 

(4) A copy of Annual Report of the Oil and Natural Gas CommissiQn 
for the year 1961-62, under sub-section (3) of section 23 of the 
Oil and Natural Gas Commission Act, 1959. 

(5) A copy each of the following papers:-

(i) Fourth Report of the Commissioner for LinJuistic Minorities 
under article 350B(2) of the Constitution. 

(ii) The All India Services (Medical Attendance) Amendment Rules, 
1962 published in Notification No. G.s.a 1094 dated the 25th 
August, 1962, under sub-section (2) of section 3 of the All 
India Services Act, 1951. 

~6) A copy each of the following papers:-
(i) The Central Excise (Sixteenth ,Amendment) Rules, 1962 pub-

lished in Notification No. G.S.R. 1ffll dated the 25th August, 
1962, under section 38 of the Central Excises and Salt Act, 
1944. ' 

(ll) Scheme for the reconstruction of the Unity Bank Limited, 
Madras, and its amalgamation with the. State Bank of India 

, published in Notiflcation No. S.O. 2614 dated the 25th August, 
1962, under sub-section (11) of section 45 of the Banking 
Companies Act, 1949. 

(7) A list of concerns who have been granted concessions under sec-
tion 56A of the Income-tax Act, 1922. 

(8) Following Statements showing the replies to the recommendations 
of the Estimates Committee which were not furnished by Govern-
ment in time for iQclusion in the relevant reports: 

(i) Statement showing the replies to the recommendations noted 
in Chapter V of the Thirty-fourth Report of the Estimates 
Committee (Second Lok Sabha). 

(ll) Statement showing the replies to the recommendations noted 
in Chapter V of the Fifty-second Report of the Estimates 
Committee (Second Lok Sabha). 

(ill) Statement showing the replies to the recommendations noted 
in Chapter V of the Fifty-third Report of the Estimates Com-
mittee (Second Lok Sabha).' 

(iv) Statement showing the replies to the recommendations noted in 
Chapter V of the Fifty-sixth Report of the Estimates Com-
mittee (Second Lok Sabba). 

(v) Statement shOWing the replies to the recommendations noted 
in Chapter V of the Sixty-first Report of the Estimates Com-
mittee (Second Lok Sabha). 
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(vi) Statement showing the replies to the recommendations noted 
in Chapter V of the Sixty-second Report of the Estimates Com-
mittee (Second Lok Sabha). 

(vii) Statement showing the replies to the recommendations noted in 
Cha·pter V of the Sixty-fifth Report of the Estimates Com-
mittee (Second Lok Sabha). 

(viii) Statement showing the replies to the recommendations noted 
in Chapter V of the Sixty-seventh Report of the Estimates 
Committee (Second Lok Sabha). 

(ix) Statement showing the replies to the recommendations noted in 
Chapter V of the Sixty-eighth Report of the Estimates Com-
mittee (Second Lok Sabha). 

(x) Statement shOWing the replies to the recommendations noted 
in Chapter V of the Seventieth Report of the Estimates Com-
mittee (Second Lok Sabha). 

(xi) Statement showing the replies to the recommendations noted in 
Chapter V of the Eighty-second Report of the Estimates Com-
mittee (Second Lok Sabha). 

(xii) Statement show1ng the replies to the recommendations noted 
in Chapter V of the Hundred ,and Ninth Report of the Esti-
mates Committee (Second Lok Sabha). 

(xiii) Statement showing the replies to the recommendations noted in 
Chapter V of the Hundred and Seventeeth Report of the 
EstirD;lltes Committee (Second Lok Sabha). 

(xiv) Statement showing the replies to the recommendations noted in 
Chapter V of the Hundred and Fifty-first Report of the 
Estimates Committee (Second Lok Sabha). 

6. Minutes of ParUamentary Commlttees-LalcJ. on the Table 

(i) The Minutes of the sittings (fourth to eighth) of the Committee 
on Private Members' Bills and Resolutions held during the Second Ses-
sion were laid on the Table. 

(ii) The Minutes ot the second sitting of the Committee on Absence of 
Members from the Sittings of the House held during the Second Session 
were laid on the Ta<ble. 

(iii) The Minutes of the first sitting of the Committee on Petitions held 
during the Second Session were laid on the Table. 

7. Discussion on Matter of Ul'I'ent Public .lmporiaDee Uader aule II. 
Discussion on the situation arising out of I\oods in Assam, Bihar and 

Uttar Pradesh as indicated in the statement laid on the Table of the House 
on the 27th August, 1962, raised by Shri Mani Ram Bagri on the Sth Sep-
tember, 1962, continued. " 

The follOWing members took part in the discUS8ion:-
(1') Dr. K. L. Raq 
(2) Shri Vishwa Nath Pandey 
(3) Shri L. D. Kotoki 
(4) Shri K. Manumanthaiya 
(5) Sardar Iqbal Singh 

218 
[P.T.O. 



(6) Shri Mahavir Tyagi 
(7) Shri Vishram Prasad 
(8) Shri Yamuna Prasad Mandal 
(9) Pandit D. N. Tiwary 

(10) Shri Bishwa Nath Roy 
(11) Shri Ramshekhar Prasad Singh 
(12) Shri Digvijaya Neram Singh 
(IS) Shri Nihar Ranjan Laskar 
(14) Shri Sheo Narain 
(15) Shrimati Yashoda Reddy 
(161) Shri J. N. Hazarika 
(17) Sardar Dhanna Singh Gulshan 
(18) Shri Bibhuti Mishra 
(19) Shri Shree Narayan Das 
(20) Shri Ram Ratan Gupta 
(21) Shri A. P. Sharma 
(22) Shri Sham Lal Saraf 
(23) Dr. Mahadeva Prasad 

• 

Haftz Mohammad Ibrahim replied to the discussion. 

8. Motion Re: Report of Scbed.ulecl Areas and Seheduled Tribes CommlllSlon 
Shri Lal Bahadur Shastri moved the fol'owing motion:-

"That this House takes note of the Report of the Scheduled Areas 
and Scheduled Tribes Commission, laid on the Table of the 
House on the 20th November, 1961." 

The following members took part in the debate:-
(1) Shri Sarkar Murmu 
(2) Shri M. G. Uikey 
(3) Shri Yashpal Singh 
(4) Shri C. M. Kedaria 
(5) Shri Iswar Marandi 
(6) Shrimati Akkanuna Devi 
(7) Shri Sanji Rupji 
(8) Shri Ganapati Ram. (Speech _finiahed). 

The discussion was not concluded. 

9. BaIf-AD-Bour-DlscuSBlon 011 Matters ArIsIng out of ADIIwer to Question 

Shri K. K. Warior raised a half-an-hour discu,ssion on points arising out 
of the answer given on the 22nd August, 1962 to Starred Question No. 529 
regarding issue of industrial licences. 

Shri Nityanand Kanungo replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 7th September, 1962). 
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Wit 8ABBA 

BULLETIN-PART I 
[Brief Record rA. Proceedings] 

Frtdall. September 7. 1962/Bhadra 16. 1884 (Saka) 

No. ,e 
1. Starred QueatloDs 

Starred Questions Nos. 848, 851-356 and 85~62 were orally aD5Wered. 
Replies .to remaining questions were laid on the Table. 

2. Uutarrecl QueatlODs 

Replies to Unstarred Questions Nos. 2464-2468, 2470-2319, 2321-25U, 
2526--2537 and 2539-2548 were laid on the Ta.ble. 

3. Sbort Notice Questions 
Tww> Short Notl.ce Questions regarding Nepal Plane Crash and scarcity 

conditions in Kurnool District addressed to the Ministers of Transport and 
CcJmmunications and Food and Agriculture re!tJ)eCtively were orally answered 
and suwlementary questions were answered thereon. 

4. Calllq Attentlou to Mld:&er 01 Uq'eJlt Public Jmport&Dee 

Shri Vishram Prasad called the attention of the Minister 01 Commerce 
and Industry to the reported ·ban on import of art silk yam resulting in 
unemployment of over one lakh of ,weavers. 

TheMintster of International Trade made a statement in reprd thereto 
and also laid on the Table a detailed statement. 

5. Papers laW Oft the Table 

The following papers were laid on the Table:-
(1) Th£. follOWing statements showing the action taken by the Government 

on various assurances, promises and undertakings 'given by MinlJters durin, 
the various IesBions shown apinst each:-

(i) Statement No. I 

(ii) Supplementary Statement 
No. mil 

Second Session, 1962. 
(Third !.ok Sa.bba). 

First Session, 1962-
<Third Lok Babba). 
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(iii) Supplementary Statement 
No. VI 

(iv) Su:pplementary Statement 
No. VlI 

(v) ~upplementary Statement 
No. XV 

Fifteenth Session, 1961. 
(Second Lok Sabba). 

Fourteenth Session, 1961. 
(Second Lok- Sabha). 

Thirteenth Session, 1961. 
(Second Lok Sabha). 

(2) A copy each of the following papers:-

(i) Certified Accounts of the Coir Board, Ernakulam, fOT the year 
1960-61 and Audit Report thereon, under sub-section (4) of 
section 17 of the Coir Industry Act, 1953. 

(ii) The RuiJber (Second Amendment) Rules, 1962 pwblished in Noti-
fication No. G.S.R. 1162, dated the 1st September, 1962, under 
sub-section (3) of section 25 ext the Rubber Act, 1947. 

(3i A copy each of the following papers:-

(i) Annual Report of the Hindustan Organic Chemicals Limited, 
Bombay, for the year ending the 31st March, 1962, along with 
the Audited Accounts and the comments of the Comptroller and 
Auditor General thereon, under sUlb-section (1) of section 619A 
of the Companies Act, 1956. 

(li) Review by the Government on the workin'g of the above Com-
pany. 

(4) A copy each of the following Notifications under sUlb-section (2) of 
section 3 of the All India Services Act, 1951, making certain further amend-
ments to Schedule III to the Indian Administrative Service (Pay) Rules, 
1954:-

0) G's.R. No. 678 dated the l&th May, 1962. 

(ii) G.8.R. No. 70! dated the 26th May, 1962. 

(iii) G.S.R. No. 755 dated the &th June, 1962. 

(Iv) G.S.R. No. 996 dated the 28th July, 1962. 

(5) A copy of Notification No. G's.R. No. 1125 dated the 25th August, 
1962, under sub-section (2) of section 4 of the Employees' Provident Funds 
Ad, 1952, extending the said Act to cashewnut industry. 

(6) A copy of Annual Report on the working of Industrial and Commer-
cial Undertakings of Central Govermnent for the year 1960-61. 

(7) A copy of Report on Indian and State Administrative Services and 
Prllblem of District Administration by Shri V. T. KrishnamacharL 

(8) A copy of Annual Report of the Regiatrar of Newspapers for India, 
1962 (Part I). 

(9) A copy of Annual Accounts of the Indian Airlines Corporation for the 
yea~ 1959-60 together with Audit Report thereon, under sUlb-section (4) of 
section 15 of the Air Corporations Act, 1953. 
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6. MJDutes of Parliamentary Commlttees-lald on tile Table 
(i) The Minutes of the sittings (first to third) of the Committee on 

Subordinate Legislation held during the Second Session were laid on t!lc 
Table. 

(ii) The Minutes of the first sitting of the Committee on Government 
Assurances held during the Second Session of Third Lok S8bha were laid 
on the Ta.ble. . 

7. Meaaces from Raj,a Sabba 

Secretary reported the following messages from RajYa Sabha:-

(i) That at its sitting held on the ~h September, 1962, Rajya Sabba 
had agreed without any amendment to the Advocates (Third 
Amendment) Bill, 1962, passed by Lok Sabha on the 24th 
August, 1962. 

Cii) That at its sitting held on the 4th September, 1962, Rajya Sabha 
had agreed without any amendment to the Extradition Bill, 
1982, passed ,by Lok Sa'bha on the 8th August, 1962. 

(iii) That at its sitting held on the 5th September, 1962, Rajya Sabha 
had agreed without any amendment to the Land Acquisition 
(Amendment) Bill, 1982, passed by Lok Saibba on the 30th 
August, 1962. 

(iv) That at its sitting held on the 6th September, 1962, Rajya Sabha 
had agreed without any amendment to the Reserve Bank of 
India (Amendment) Bill, 1962, passed by Lok Sabha on the 
3rd September, 1962. 

(v) .That at its sitting held on the 4th Septemlber, 1962, Rajya Sabha 
had concerned in the recommendation of Lok Sabha to join 
in the Joint Committee of the Houses on the Christian Marriage 
and Matrimonial Causes Bill, 1962, and had nominated the 
following memlbers to serve on the said Joint Committee:-

1. Rajkumari Amrit Kaur 
2. Shri Jairamdas Daulatram 
3. Shri A C. Gilbert 
4. Shrimati Jahanara Jaipal Singh 
5. Shri Dayaldas Kurre 
6. Shri Bansi Lal 
7. Shri A D. Mani 
8. Shrimati Uma Nehru 
9. Shri Mulka Govinda Reddy 

10. Shri M. H. Samuel 
11. 8hri M. C. Shah 
12. 8hri Awadheshwar Prasad Sinha 
13. Shri P. A. Solomon 
14. Shri Thomas Srinivasan 
15. Shri A M. Tariq 

[P.T.D. 
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8. President's aSlellt· to ,BUls 

Secretary laid on the Table the following Bills passed thy the Houses of 
Parliament during the current session and assented to /by the President 
since the last report made to the House on the 6th August, 1962:-

(1) The ~propriation (No.4) Bill, 1962-
(2) The Appropriation (Railways) No. 4 Bill, 1962-

D. Report of Committee on Suborc1lDate Lellslatton 
Shri S. V. Krishnamoorthy Rao presented the First Report of the Com-

mittee on SU'bordinate Legislation. 

10. Reports of Estimates Commlttee 
Shri H. C. Dasa.ppa presented the follOWing Reports of the Estimates 

Committee:-
(i) First Report relating to action ta.kenby Government on the 

recommendations contained in the Eighty-ftrst Report of the 
Estimates Committee (Second Lok Sabha) on the Ministry ot 
S.R. & C.A . ......oPart IliI-Nation1l1 Atlas Or,anillation Survey of 
India etc. 

(ii) Second Report relating to action taken by Government on the 
recommendations contained in the Thirty-third and Ei,hty-
seventh Reports of the Estimates Commit4ee' (Second Lok 
S9Jbha) on Hindustan Steel Limited, Ranchi. 

11. StatemeDts by M1Disters 
(i) The Deputy Minister of Food made a statement correctin, the reply 

given on the 12th June, 1962, to a supplementary 'by Shri U. M. Trivedi 
on Starred Question No. 1411 regarding land acquisition. 

(ij) The Deputy Minister of Information and Broadcasting made a state-
ment correcting the reply given on the 22nd June, 1962 to a sqpplementary 
by Shri M. K. Kumanm on Starred Question No. 1626 regarding studio-
Centre at Trichur. 

(iii) The Minister of Railways made a statement r8,larding the Com-
mission of Enquiry for the Dumraon railway accident. 

(iv) The Minister of Steel and Heavy Industries made a ltatement 
regarding fair ex-works' retention prices of pig iron and steel for the 
period 1st Alpril, 1960 to :tlst March, 1962. 

12. Motion re: Jut Committee on Limitations BUI, 19ft 
Shri Asoke K. Sen moved the following motion:-

''That in the motion adopted on Wednesday, September 5, 1962 
concurring in the recommendation of Rajya Sabha that Lok 

• SBlbha. do join in the JoiJ'l4;' Committee of the HOUleI on the 
Bill to consolidate and amend the law for the limitation of 
suits and other proceedings and for purposes connected there-
with, the names of the following Members who are in excess 
of the number of the Memben of Lok Babba to lbe nominated 
to serve on the said Joint Committee be omitJted and a message 
sent to RajYa Sabha making the necessary correction in the 
message sent to that House on the 5th September, 1962:-

1. Shri P. C. Borooah 
2. Shri Bhola Raut 
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3. Shrimati Subhadra Joshi • 
4. Shri Virbhadra Singh 
5. Shri Gopal Dutt Mengi 
6. Shri T. A:bdul Wahid 
7. Shrimati Sanlam Laxmi Bai 
8. Shri Bishan Chander Seth 
9. Shri Frank Anthony 

10. Shri Tridib Kumar Chaudhuri." 

The motion was adopted. 

13. Government Blll-introduced 

The 'Working Journalists (Amendment) Bill, 1962. 

14. MotIOn Be: Report of Scbeduled Areas and 8eheclalect TrlbeI CommlI-
IIlOD 

Discussion on the following motion moved by Shri Lal Bahadur Shastri 
on the 6th September, 1962, continued:-

"That this House takes note of the Report of the Scheduled Areu 
and Scheduled Tribes Commission, laid on the Table of the 
House on the 20th November, 1981." 

The following members took part in the debate:-
(1) Shri Ganapati Ram 
(2) Shri T. H. Sonavane 
(3) Shri Ramchandra Vithal Bade 
(4) Shri Manikya Lal Varma 
(5) Shri Vishram Prasad 
(6) Shrimati Renuka Ray 
(7) Shri Dasara,tha Deb 
(8) Shri Balkrishna Wasnik 
(9) Shri R. Keishing 

(10) Shri Virbhadra Singh 
(11) Shrimati T. Lakshmi Kanthamma 
(12) Dr. Rajendra Kohar 
(8) Shri S. C. Besra (Speech unfinished.) 

The discussion was not concluded. 

15. MotioD Be: Ellbth Report of Committee on Private Memben' au .. aDd 
Be801utlou 

Shri Hem Raj moved the following motion:-
''That this House agrees with the Eighth Report of the Committee on 

Private Members' Bills and Resolutions presented to the House 
on the 5th September, 1982." 

The motion was adopted. 
[P.T.C>. 
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• 
18. Private Member'. ReIOlution-WlthdraWD 

Discussion on the following Resolution moved by Shri Inder J. Malhotra 
on the 24th August, 1962, continued:-

"This House calls upon the Government to appoint a Commission 
consisting of Members of Parliament, eminent scientists and 
administrators, to investigate and enquire into the workin, 
conditions of the research Scholars and Icientific . workers in 
various scientific institutes. in the country." 

The following members took part in the debate:-
(1) -8hri Harish Chandra Mathur 
(2) Dr. Mono Mohon Das 
(3) Shri Humayun Kabir 

Shri Inder J. Malhotra replied to the debate. 

The Resolution was withdrawn by leave of the HOUle. 

17. CaI1bac Attention to Matter of Urreat Publle Importantle 

Shri S. M. Banerjee called the attention of the Prime Minister to. the situa-
tion arising out of the suggestion of the Planning Commission to increue the 
land revenue in Uttar Pradesh. I 

Tha Prime Minister made a statement in reprd thereto. 

18. Prlftte Member's Besolutl~under COIlIIderaUoll 

Shri Raghunath Singh moved the following Resolution:-
"This House is of opinion that aU the organisations working on commu-

nal or sectional lines be banned." 

Shri Raghunath Singh's speech was not concluded. 

[Shri Prakash Vir Shastri moved that the time allotted for discussion of 
the Resolution be increased from one and a half hours to four hOUri. 

The House agreed.] 

19. Balf-aD-Bour Di8culldOD on Hatten ArIslnr OIlt 01 Anawer to Question 

Shri Prakash Vir Shastri raised a half-an-hour discussion on points arising 
out of the answer ·given on the 29th August, 1"*'2 to Starred Question No. 694 
reprding advance for building of English Weekly "Link". 

The Minister of Mines and Fuel replied to the dilCuuion. 

(Lok Sabha adjourned sine die at 5.45 P.M.) 
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